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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION 23/2023
IN
ORIGINAL APPLICATION 75/2023

IN THE MATTER OF
JAISHREE BANSAL
...APPLICANT
VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD& ORS.

...RESPONDENT(s)
INDEX

S. NO. PARTICULARS PAGE NO.

AFFIDAVIT BY THE JOINT SECRETARY, URBAN
DEVELOPMENT DEPARTMENT, STATE OF U.P. IN
COMPLIANCE OF ORDER DATED 05.08.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

A COPY OF THE CTE DATED 05.04.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-1

A COPY OF THE ISSUANCE OF THE TENDER IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2

A COPY OF THE CASE STATUS AND THE ORDERS
OF THE ALLAHABAD HIGH COURT IN THE PIL
ARE ANNEXED HEREWITH AND MARKED AS
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ANNEXURE-3

THROUGH COUNSEL

BHANWA SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
bhanwar(9jadon@gmail.com| 6375115224

DATE: 03/11/2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION 23/2023
IN
ORIGINAL APPLICATION 75/2023

IN THE MATTER OF
JAISHREE BANSAL
...APPLICANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.
...RESPONDENT(s)

P . AEEIDAVIT BY THE JOINT SECRETARY, URBAN DEVELOPMENT
LU* i
//—\ETBAR MENT STATE OF U.P. IN COMPLIANCE OF ORDER DATED

/ Ambrish Kumar
K Advocale() 08,2 !S‘l PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL.,

fehsil Sadaf, CUCKNOW
Regd. No 3¢ }; 200 éﬂ?/
BENCH, NEW DELHI

: e ;
i Jga%@m 13 phhe Wfﬂ aged about 5 Pyears, S}éﬁjm' D&.{gancr?; Posted
as Joint Secretary, Urban Development Department, Uttar Pradesh, do hereby

solemnly affirm and state as under:

]
iy K@b @Li?ahtn‘,l +% am fully conversant with the facts of the case and

am competent and authorized to swear the present Affidavit.

A M8 (it
ATWOCATE & NDTAR\
Vill-Doavi G '\"1; ﬁl‘al\" "

AdFnsdr JARUBGH THCK:
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2. That in the present Execution Application, the Hon’ble Tribunal is
considering how to handle solid waste in the village of Jagjeevanpur,
Pargana Jalalabad, District Ghaziabad, and how to remediate the

Jagjeevanpur dump site.

3. That the Hon’ble Tribunal vide order dated 05.08.2025 directed the State of
U.P. file the compliance report with regards to the remediation of the
Municipal Solid Waste in Jagjeevanpur, Pargana Jalalabad, District

Ghaziabad. The operative part of the aforementioned order is as stated

B below:
/,ﬁ&{:’,,pﬂa.ﬁ _:\ w1 A letter has been circulated by Counsel for the State of UP and
Vi
/ Aripen Kumaty :.‘Uttar Pradesh Pollution Control Board (for short, “UPPCB”)

n et .!l HG‘E?"]‘
F‘;\-'_‘:!’I Fr_‘,;’ 1,)-:8;:#‘0‘?« J
Tengh SedEl B e g ; : . : 3
e M AT ~7 eeking adjournment to enable him to submit the updated compliance
L

o
¥
A

X Regd. M2

. — - N

ARDS +~ report and also place on record the relevant material of pending PIL
No. 2281/2021 titled JankalyanKisan Welfare Samitivs State of UP
&Ors., before the High Court of Allahabad. The prayer is allowed
and four weeks’ time is granted to the Counsel for State of

UP/UPPCB...”

[ e P 3
evi Ganl A

Vii } Analya
Adariw Junupi, Lusknew

-
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4. That the actions taken in compliance of the directions issued by the Hon’ble

Tribunal are as follow:

ACTIONS TAKEN/ COMPLIANCES:

5. That the daily generation of the Municipal Solid Waste in the jurisdiction of

the Ghaziabad Nagar Nigam is approximately 2000 TPD.

6. That previously the fresh waste was being transported to and being treated at
.. the Jagjeevanpursite, however, from 6™ July, 2025 the daily generated MSW
. ofNagar Nigam Ghaziabad is being treated at the 900 TPD processing plant

1 i s"itu-al'ta'gd at Khasra No. 281, Village Muhiddinpur, Dabarasi, Ghaziabad.

- 2 ' .II {
382008/ )
f .‘\-.“ l.
L/

-‘7 ! 9..The CTE dated 5" April, 2025 has been obtained and subsequently the

application for the CTO has been made to UPPCB, Ghaziabad. It is
submitted that through the CTE, permission to process 900 TPD MSW has
been granted by the UPPCB.

A copy of the CTE dated 05.04.2025 is annexed herewith and marked as

ANNEXURE-1.
Swaor:n :
AMER = 11 /7f '
ADVGGATE & NOTARY

Vill-Faovi SSant Anabeg
.Adan‘lp:u' JEvesi, Luchnow @/
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8. That for the processing of the remaining MSW, as per the environmental
norms, a site for setting of Solid Waste Processing Plant has been identified
in Loni, Ghaziabad having an area of approximately 8.2650 ha. by the

Ghaziabad Nagar Nigam.

9. That the tender for setting of the Waste Processing Plant having the capacity
of about 2000 (extendable upto3000 TPD)has been issued by the Nagar
Nigam. The technical and financial binding for the same will be finalised

within 1 week and the processing plant will be made operational in 3

months.
f;,h o A copy of the issuance of the tender is annexed herewith and marked as
( / Al ANNEXURE-z
Advocet: 'G...J }
Tehsil Sader, L.?“..‘I_:. §

CAQE STATUSWITH REGARDS TO THE PIL NO. 2281 OF 2021

BFN
S “JANKALYAN KISAN WELFARE SAMITI VS STATE OF U.P. AND

OTHERS” PENDING BEFORE THE HON’BLE ALLAHABAD HIGH

COURT
10.Thatit is submitted the matter has been filed before the Hon’ble Court filed

seeking primary relief of order or direction in nature of Mandamus to direct

gN{'\l"n & \«’R f’Fn:‘d

Befolp th respondents to not to construct ‘Solid Waste Management Plant’
AI"C

Vi ..,z‘\TE & X

-Davi Geni Anaiva
Ltucknow

Mamu: Janub | ( 1

at Village Dundahera at District Ghaziabad and further claiming
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writ order or direction in nature of Certiorari quashing the lease deed dated
14.10.2019, executed by Nagar Nigam Ghaziabad, in favour of M/s G.C.
International, Netherlands, making available land for consfruction of SWMP
at Village Galand District Hapur.

A copy of the case status and the orders of the Allahabad High Court in the

PIL are annexed herewith and marked as ANNEXURE-3.

11.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

12.1 state that everything stated above has been stated by me in my official

--- »:=capacity on and derived from the official records and I state that nothing

/ %// ~““material has been concealed therefrom. C e

/‘»\wbﬂ.w umai .
* | ;\dVUCﬂlt&u iy ‘ ‘ e

Tehsii Sader, l,;me
hr:g,.J Mo 34\35}‘: J/

E}..‘_::‘.,yerlﬁed atmm on this (% day of [NgyRm b‘er 20235, that

the contents of the above affidavit from paragraphs 1 to 12 are believed to be

]

if

,y VERIFICATION

true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom. (@J L

sworn & Verified DEPONENT

Befyﬂcé‘gyi(

r-‘ VOCATE & NDTARY
i-Davi Ganj Anaiya
Adamam Janubi, Lucknow
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ANNEXURE-1

. I{TTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: Info@uppcb.com, Website: www.uppeh.com

Validity Period :02/04/2025 To 01/04/2030

Ea:“igm’y $RED Application Id : 30534383
¢ 0. -

/ : Dated:- 05/04/2025
233519/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2025

To,

Shri SHUBHAM GOEL
M/s SHREE JI COAL COMPANY
Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.),GHAZIABAD,

GHAZIABAD

versification under the provisions of

Sub:  Consent to Establish for New Unit/Expansion/Di ) ]
974 as amended and Air (Prevention

Water (Prevention and control of pollution) Act, 1
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 30534383 dated - 20/02/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

L. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

. Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal Solid Waste Metric Tonnes/Day 900
(M.S.W.) :
C- Product with capacity :
Product Detail
Name of Product Product Quantity

RDF - 400 TPD 00
Bio Compost- 100 TPD )

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name I Licence Product Install Product
Capacity Capacity
Inert - 400 TPD Metric Tonnes/Day 400.0 400.0
2 Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type I Name of Source Quantity (KL/D)
Ground Water (within Borewell 22.0
premises) '
3. Quantity of effluent (In KLD) :
MNarea aBad
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S Effluent Details
ource Consumption Quantity (KL/D)
Domestic 2.0
Industrial 20.0 B

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kld) Use
Others 0.0 Used In D.G. Set of Cap.
62.5 KVA & 15 KVA (RECD
OR Dual Fuel System) |

o obtain Conscnt to Establish
out prior approval

For Tgny change in above mentioned parameters, it will be mandatory t
again. No further expansion or modification in the plant shall be carried out with
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory
again. No further expansion or modification in the plant shall be carried
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 01/04/2030 to the Board.
Industry will not start its operation, unless CTO is obtained under water (Prevention and control of

Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.
It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Act, 1974 and Air (Prevention and

Legal action under water (Prevention and control of Pollution) _ .
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

to obtain Consent to Establish
out without prior approval

Specific Colnditions:

A

AR R A
arfd e M
TV 5

‘a, i
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1. THIS CTE : :

" Facility (CMSI\%IY)?‘([)‘:R E)NLY FOR Esmbl‘lshmcnl New Unit of Common Municipal Solid Waste
Fuel)- 400 TPD and | 1c ETUI’OSC(I production of Bio Compost- 100 TPD, RDF (Refused Derived
Ghaziahed Nesas Nig;ii‘goﬂ{?;[?g by using proposed Raw Material as Municipal Solid Waste from
2- I < H n ¥ O - 2 . . . .
o lﬂlﬁ:ﬁﬁg{h:j% "'h“d“‘af in production capacity/ process/raw materials usc etc. the industry will have

btai ‘ oard. For any enhancement of the above, fresh Consent to Establish has to be
g ll‘j'"“.Cd from U.P. Pollution Control Board.
Y U:::: Elmi]‘ S“Em.” proposal for plastic wastc disposal and its EPR within 15 days to the Board.
Sourcos qlﬁd ;:1 gl'll }:Iﬂ_ucnlz‘El_nls:smn monitoring report of the STP and stack of Air Polluting
Wi nd. ln_l ient Air Monitoring of the premises done by MoEF&CC and UPPCB approved
5 As "}’I““ 1n 01 Month and on Quarterly basis to the Board by LIMS Portal. .

- As per the directions given by Commission for Air Quality Management in National Capital
Region and Adjoining Arcas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022,
g})dg;t;y ghall under all circumstances completely switch over to PNG or Bio Fuels latest by
i 022. Industry should switch over to PNG Fuel as soon as PNG supply is available in the area.
dlrrlélc::lol:ft Elsglflﬁccc}klék{dl}:omasszgricullure Refuse/Bio Fuel Pellets/Bio Briquettes as per

100 £ y IM. ; .
6. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
li);clgglzé&cQSﬁ;;remc Court & Commission for Air Quality Management in NCR and Adjoining
Zfa?fsc;.:tzi?ll and n}aip tenance l(;f ({-\PCS sllz;]lhbe éione in such a way that the emission generated from

s ways within prescribed norms of the Board.

8. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoi.ning Arcas) directions issued time to time regarding use of cleaner fuel.
9. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions regarding DG sets. oz
10. The Board reserves its right to modify above conditions or stipulate any additional conditions
II]IJClUdlllg rcvoccgion (zif this order, in the interest of environment proteciiotg.dina case of violation of
above-mentioned conditions or any public complaint the CTE shall be wi WL
11. Project shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for sclf-declaration of dust control audit.
12. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 75 regarding GRAP.
13. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.
14. In the case of usage of ground water, the Project Proponent must obtain NOC from UPGWD
within onc month from the date of issue of CTI(El, unless falling in exempted category as per MoJS
Guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.
15. Project shall ensure the compliance of Environment standards as per Environment (protection)
Act 198;?. Maximum qua(l;tity_ otf trcattec(I] \dvatter shal{l btf: llSC?h in ggggﬁ%gtfﬂtishggé};he Unit %lll
ensure the continuous and uninterrupted data supply from the to the server. The
unit will follow the CPCB Guidelines for Utilization of Treated Effluent in Irrigation available in the
CPCB web portal.
16. The APCS will be maintained and operated in such a manner that emissions always conform to
the standard laid down under the E.P Act 1986 as amended.
17. The industry shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous
waste.
18. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
grdcr by Cl._IC;.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall

ecome valid.

L 9. '11"151;9é 1industry sga:jl ci%mply ;)vith va{ious pdrcgisionis of Air (P.revention and Control of Pollution)
t(l:lt Iqs z;:}mn ln: ! tz'ift'crd( rtzivcn}til%n int 1908%1-0 (;)fhPollut.lon) Act 1974 as amended and all

the appicabi e e wndr .. A 986 o the vronsondrs s by e MOEFACC
20. The industry shall provide adequate arrangement for fighting the accidental leakages/di

: A ‘ : scha
any i polltags i fom s vessl, macinery . ichare ey 1o causs v bgard
21. The industry shall install electromagnetic flow meter at water sou
maintain the records of water abstracted and recycled treated effluent.r c’?hiﬁgeg?et:f L?f{f Tf',ﬁand
Effluent Treatment Plant shall be used completely in the manufacturing process. N G e
shall be discharge outside the factory premises in any circumstances, R Erocess. No Treatod watet
22. Industry shall install at sufficient height from the ground level Open to Net
at the outlet of STP and its URL and password shall be provided to tllzc UPPCeBw(?;Ir(lli?rEgrg.camem
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_\4'.

F ]

‘{1 .
, ggﬁil:l gllilstilfet csllf; z.)Sl']I'P andllts URL and password shall be provided to the UPPCB Control room.
PIE.lSti -l ry comply with various Waste Management Rules as notified by MoEF&CC i.c.
Oth LW aste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
c e:; astes (Mﬁllagcm‘c_nt and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
onstruction and Demolition Wastc Management Rules, 2016, Battery Rules 2000 and Noise
Pollution (chulat_lou and Control) Rule, 2000. ’ ’
24. Industry shall install and maintain Online Continuous Effluent and emission Monitoring System
(OCEMS) on STP and stack & connect it with SPCBs and CPCB server, before start of production
as per the direction of CPCB.
25. lndu_stry shall comply the order passed by Hon'ble NGT time to time.
26. The industry shall cnsure provisions of Roof Top Rain Water Harvesting system and Ground
Water Recharging Proposal/ compliance report should be sent to the Board within One month.
27. Industry shall dispose the hazardous wastc through authorized recyclers/T SDF.
28. Industry shall not use furnace oil/pet coke as a fuel.
29. ][1d11_str)7 shall ensure proper disposal of boiler ash.
30. The industry should be operated in such a manner that it does not adverscly affect the
environment and the solid waste generated such as ash etc. be disposed in eco friendly manner.
31. The industry shall abide by orders / directions issucd by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time. o :
32. The industry shall obtain prior consents in the event of any addition of new cmission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or altcration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
33. The industry shall cstablish Miyawaki forest inside the factory in suffici
effluent from the ETP shall be used for forestation. :
34, Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines sct up by the Board vide its Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. )
35. The Unit shall submit Bank guarantee of Rs. 1,00,000/- (Rs. One Lacs Only) for establishment of
Miyawaki Forest as per the GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department
of Environment, Forest and Climate Change within a month from the date of issue of this order with

the proposal for proposed plantation. )
36. A Bank Guarantee of Rs. 1,10,000/- (Rs. One Lakh Ten Thousand Only) shall be submitted

within 15 days including the conditions mentioned at serial no.1 to 34 which will be valid for SIX
YEAR otherwise this consent to establish shall be deemed to be withdrawn.

ent area the treated

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 05/05/2025 in this office. Ensure to submit the

regular compliance report otherwise this Consent to Establish will be revoked.

ANANDKUMARANAND  ANAND KUMAR
'30'05+ 17:51:04 2025.04.05

Chief Environmental Officer (lncﬁﬁ'?:e I,:)Circle 1

Dated:- 05/04/2025
Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.

ANAND KUMAR ANAND AN
Chief EiVitoRtienta OFR: o, A
‘nvironmenta icer (Incharge), e%ﬂpl

M

1 AR

Fe—




1079

~= Fers LiFE - wafaon s g v 4| gl LIFE
‘&"%3 (Lifestyle For Environment ) V Lifestyle for
GRHE}{TﬁR{T FT G2 Environment

Teroy a1

o FAZAT - ZHAT § A0 GFar 1 F=mar g AT afwer anae gt 71
Rl il T AMEEF Je1% 09 779, qoadt, T, =, SaragA Afx 1 A A & A
AT AEA (AT S FRA/THT F 7 A AT FaeAdd 1 qrafiwar 4 99 |

o TORA ITATT SATHRF Ieq12 ?mwmwmﬁwﬁ?mm?wﬂwmm
37 375 faforae 2 207 (SATFEe) F9L F7 ot a<I7a7 o1 947 &

Dsoammuwmﬂ?mirﬁ

o T FdTEET (AT T # agtae FrEtEad a4 2
fAreft 7 AT AT 8T 7

P T e T AFAT S | T fave A S @ A, T

. «{Tﬁﬂﬁ"dﬁ?‘ft ,q/mﬁrﬁ?mmmﬁm#ﬁrlmmw%ﬁﬁwg-
mﬁuﬁwmélmﬁiﬁvﬁﬁﬁvmﬁﬂqﬁﬁgﬁﬁgmmﬁ%mmﬁmq
0.75 fafram =9 a% S-F=¢ F1 T Bar o 79T § 0F 7
TAT AT AFAT S

mﬁwﬁqﬁﬂaﬂzﬁwg-aﬁaﬁwaﬁmﬁﬂﬁ?

o AT ATH AHT - "I (& FAT
Zré 70 #F fore g=ge J@0 Aﬁ,mmgﬁa’imqﬂ%mﬁﬁwﬁmﬁm

Wwww#mmmﬂmﬁnmmw@wﬂ

. anft g =Ter ATHAT AaE w=E TATE T949T Frzer afar w4 3t dearstt 7 agraar § g9 §
ﬁﬁﬁﬁﬁ@aﬁmuﬁglaﬁmﬁﬁﬁwmﬁm(ﬁmmﬁw

s 2 ST 1A BT A THAT AT S

WUI‘:‘-Eq‘g?ﬁﬂ‘&r3ﬁTﬂﬂ?€%aﬂﬁWﬁ‘Wﬁﬁ’ﬁWﬁ30-40%ﬁWﬁ?ﬂTﬁTm§| wF

| v & 7 20t 9T et F1 A Ty AT & O fpferae aftex wret ST o ww &
. ;ﬁwmﬁmaﬁvwmmrmmazm a7 & 22.5 At kWh s set fra=a

qFAT &
T faset i @ua § w9t FHT A9 € | UG § 9 2 9%

o YTEITRIA ded % 71 9T CFL &7
ﬁﬁwﬁﬁézﬁ]wﬁ?ﬁwmﬁmﬁmﬁmﬁ

mmmﬁﬁﬁMﬁmwaﬁa < qaiaor sgge qAfair aarsr T ggiaor &
gf? grrr AR g |




£ 1080

Application No : 33778175

FORM II

[See paragraphs 11 (2) and 12 (1)]

;\SPZII;ICATION FOR CONSENT TO OPERATE AN INDUSRTIAL PLANT, UNDER SECTION
THE WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974 AND UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From :
SHREE JI COAL COMPANY, Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad
(U.P.),GHAZIABAD,

Muhiddinpur,

Bhojpur,
GHAZIABAD

To BRI - e

The Member Secretary  sssusssssmmmmmasenm s
Uttar Pradesh State Pollution Control Board/Commltte

T.C.12V, Vibhuti Khand, Gomti Nagar,
Lucknow(226010).

Sir, o
I/ We hereby apply for Consent to operate an industrial plant or renewal of consent under section 25
of the Water (prevention & control of pollution) act, 1974 (6 of 1974) or for amended product,
operation or process, or treatment and discharge of sewage / trade effluent and under section 21 of
the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product, operation
or treatment and emission or continuation of emission of air pollutants and authorization

or process,
application under the Hazardous Wastes (Management and Handling) Rules, 1989 as amended

from a land / premises owned by M/s.

at location

as per the details given below:

wThis is computer generated document from OCMMS by UPPCB"
SHREE JI COAL COMPANY,Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.), GHAZIABAD, 33778
o 33778175
Fagel

—rrey -1-"'—.‘1\-- o '.

M A 3o -'[[

g (:'JT{“T'*
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TO BE FILLED BY APPLICANT

PART A: GENERAL

Required Details

1.0 Project Details
1.1 Name of the Project / SHREE JI COAL COMPANY
Industry / TSDF e
1.2 Project Proposal reNew S
1.3 Details of Not Applicable
Environment
Clearance B——
. Kh No. - 181, Village - Muhiddinpur,
1.4 ﬁdfltrcss of the Site / Plot / Survey No Ruam o sy
n Village Muhiddinpur
Tehsil Bhojpur
District " GHAZIABAD
State / UT Uttar Pradesh
Pin code 201015,
2.0 Details of Applicant / Occupier
2.1 Name of the Applicant [: |SHUBHAM GOEL
/ Occupier
2.2 Designation Proprietor.
23 Nationality of the Indian
| Occupier
) - KHASRA NO. 181, VILLAGE -
2.4 Correspondence Plot / Survey No/ MUHIDDINPUR, DABARSI, GHAZIABAD,
Address Street Namc UTTAR PRADESH - 201015
: i Khasra No. - 181, Village - Muhiddinpur,
Village / Town /Clty Dabarsi, Ghaziabad (U.Ig’.) 3
¥ Khasra No. - 181, Village - Muhiddinpur,
Tehsil / Taluk Dabarsi, Ghaziabad ;U.%.) ey
District GHAZIABAD
State / UT Uttar Pradesh
Pin code 201015
2.5 Contact Details of . Name & Designation 1. SHUBHAM GOEL / PROPRIETOR
Plant Head with: e-mail address 1. goelshubham1987@gmail.com
Alternate details Landline Number 1. 0120-0
Mobile Number 1. 8527130645

“This is computer generated document from OCMMS by UPPCB”
SIHREE JI COAL COMPANY, Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.),GHAZIABAD, 33778175

Page2
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Legal Status of the Company

Individual /
Proprietary concern /
Partnership firm /
Joint family concern /
Private Limited
Company / Public
Limited Company /
Foreign Company /
Limited Liability
Partnership.

Note: Registration
Number and
Authority shall be
mentioned.

Proprietary Firm

13.2

Central Govt. / State
Govt. / Central PSU /
State PSU / Joint
Venture (Pvt. +
Govt.), (Govt. *

Proprietary Firm

Govt.), (Pvt. + Pvt.)

) =
3 m < :_.,:L?qu
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0 Location of the Project /Industry/Activity:
4.1 Location
4.2 Bounded Latitudes 4
(North)( 8 digit after
decimal
4.3 Bounded Longitudes 0
(East)(8digit after
decimal ]
4.4 Located in Eco- Major towns and Citics
Sensitive Zone of
Protected Area,
Coastal Regulation
Zone, Biosphere,
Reservoir, Forests,
Mangroves, Rivers,
Archeological
monuments, Critically
Polluted Area, Non-
attainment Cities,
Polluted River
Stretch, Hill stations
(altitude &gt; 600M),
Major towns and
Cities
4.5 Survey of India Topo N -
Sheet Number .
4.6 Land details (as per  [* |Owned/Leased Om
Panchayat, Tehsil, Total Area in Ha c : "
District)  |a) Non—ForestinHa | - ;
b) ForestinHa
Annual Lease Value, i %
in case of Leasedin | ©f
Buildup Arca in Sq. NA
M.
Green Belt coverin % | [NA
| of total area
4.7 Extent of Land in Sq. Own-Agricultural NA
m Industrial NA
Converted NA
Industrial Area NA
a) Applied and not Allotted
allotted i
b) Applied and allotted|: |Allotted
c). Leased : Own Land

“This is computer generated document from OCMMS by UPPCB"
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Category &
gory & Classification of the PrOJect/lndustry/Actmty
5.1 Category of Category BLUE
Industry(Red, Pollution Ind © o [86.0
Orange, and Green) ngex ' "
5.2 Industrial Sector/Type|: 1.1 Municipal Solid Waste Management Facility - Municipal Solid Waste Management
Facility (Sanitary landfill/ Integraled Sanitary landfill  with material recycling
= facility/ refused derived fuel, etc.)
53 Gl'(lSSly + |Yes
Polluting/17Category/
Others
5.4 Scale of Industry Total Capital 409.6
based on Capital Investment (Rs.)
Investment (Micro/ Scale/Classification small
Small /Medium
/Large))
5.5 Products / By- Products/ By-products |: _|Capacity
Products: RDF - 400 TPD . 4000
Ma““f““‘%‘;ﬂg Bio Compost - 100 TPD__ 100.0
capacity ( D/TPA) Inert - 400 TPD 400.0
5.6 Raw Materials / : _|Raw Materials Consumption
Chemicals Municipal Solid Waste ., Municipal Solid Waste (M.S.W.) - 900 MTD
Consumption for (MSW) pLgvT
manufacturing ¥
capacity (TPD & o
81 Brief manufacturing N At e
Process with process
flow chart and
Material Balance,
Advantage of
Technology etc. ;
5.8 Date / Expected date |1 229202
of commencement of i L
production
5.9 Number of people to e
be employed
5.10 |Industry Shifts/ Shifts(I/II/III) & in General Shifts
Weekly off Hours
Weekly off in days : |NO
5.11 Use of Hazardous S. |Chemicals HS Code|Storage Daily
Chemicals as per No capacity consumption
MSHIC Rules
5.12 Insurance under PLI
Act,1991
W
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PART B: WASTE WATER ASPECTS

Water Consumption and Wastewater Generation

6.0
6.1 Source of Water [Ground Water (within premises)]
6.2 Authority Granting permission Authority: [UPGWD)
& Quantity permitted Quantity: [9.0]
6.3 Water Consumption (KLD) for (9.0]
manufacturing capacity T
6.4  |Water Usage for manufacturing [ [Purpose KLD
capacity Domestic 20 e
Other Utilities- 7.0
Other Utilities-
Washing And
L Cleaning _
6.5 Wastewater Generation (KLD)
| for manufacturing process ENE e e
Wastewater from various :|Purpose KLD ]
|Other Utilities- 0.0
| . [Other Utilities-
| - |Leachate @ 20
‘|- |[KL/Day:is treated
~|in ETP & used in* |~
|gardening /..o fuun[ae
Sprinkling B
6.6 Wastewater Treatment Systems |- Type of Efﬂuent KLD |Treatment System
Any 0“1;31‘ T | o ETP
6.7 Details Sewage Treatment KLD
Plant(s) G e Ty
I “ “'|Domestic Waste |!.0
{Water Taken
Care In Septic
Tank And Sock
T 7 Pit System
Mode of disposal of treated Dom. Eff. Disposed Through Septic Tank/Soak Pit
effluent
6.8 Details Effluent Treatment S. No. Capacity of KLD
Plant(s) ETPs
Mode of disposal of treated DA
effluent
6.9 Capacity of treated effluent NA
sump / guard pond, if any
6.10  |Schematic diagram of the Not Attached
treatment scheme with
inlet/outlet characteristics of
each Unit operation/process
A b
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Quality of Effluent before &
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the
process/standards. (Attach
analysis report of untreated and
treated effluent from the EPA
recognized Lab)

Note: For proposed unit furnish
expected characteristics of the
effluent

Not Attached

6.12

Name of ;
River/Creek/Estuary/Drain
(owner of sewer)/Sea/Land
connected to ETP

NA

6.13

6.15

6.14

Details of Solid Wastes

'‘Other' wastes covered under
H&OW Rules, 2016 and other

H&OW Rules, 2016,including

separately for 'Hazardous' and |

solid wastes not covered under |

- _|The unite will be complyin

g with Hazardous wasl¢ Rule 2016

their management system

Details of treatment-
performance and o
environmental-complianqe .
monitoring and reporting

+ | Quarterly reports as,

required will be submitted.

system . e
Any relevant information not

NA £

covered in the above items
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PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

7.0 AIR EMISSION ASPECTS

Fuel Consumption per Hour |:  [S. |F :
and TPD for manufacturing No uel Quantity  |Ash% [S%

capacity I |Others 0.0 |

Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter(m)
b. Quality and quantity of stack emissions from each stack and vent

c. Major industrial processes / sources of fugitive emission

d. Brief account of air pollution control units to deal with the emission

Stack

Attached to |Fuel Height |Diamete [Pollutants Control Port Hole &
(m) r (m) system Platform

62.5 KVA & 15
KVA

DG Set Diesel/PNG |1.6 0 0 Others D.G. Set of Cap.

1.3

KVA Acoustic status Height (m)

62.5 KVA & 15 |As Per CAQM Guideline [1.6 & 0.7

“IKVA(RECD Or”
Dual Fuel
System)

D.G. Sets

7.4

Quality of source emission i
(before treatment/ control) and |
after treatment/ controlled | s
emission (at stacks/vents) in. ...
respect of PM, SO2,NOx,and | [«
other relevant air pollutants as Y
er the process/standards. -
(Attach analysis reports of
stack emissions from the EPA
recognized Lab) i
Note: For proposed unit-
furnish expected ¢
characteristics of the emissions |

T5

Odorous compo unds, if any The unit will be provided to control odorous, if any.

7.6

and control measures provided

Details of
treatment/controlperformance

and environmentalcompliance
monitoring and reporting

Quarterly reports as required will be submitted.

7.7

system

Any relevant information not Leachate @ 20 KL/Day is treated in ETP & used in gardening / Sprinkling

covered in the above items
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PA .
RT D:HAZARDOUS WASTE ASPECTS
formation required in ' : : ;
(In q case of industrial establishments generating Hazardous Waste)
zardous Waste Management
I})lmces; generating S.  |Process Clauseof . |Quantity/
azardous waste No Schedule I Annum
] Used Oil Schedule - 1, Cat 5.1 ]0.012
2 |Cotton Rags Schedule - 1, Cat 33.2_[0.66
3 Sludge (Leachate) Schedule - 1, Cat 35.3 ,33.0
8.2 Consent / Authorization S. No |Activity Please tick
Required for 1 Generation Y I
2 Collection e
3 Storage
4 Transportation S
5 Reception I
6 Reuse -y
17 =|Recyeling ==
8 |Recovery  —— |
9 Pre-processing o
110 Co-processing L ]
117 © . |Utilization E————,_
) 14 |Incineration
-______________—-—__——'—'__ ¥ e T
8.3 Technical Capabilities/~ te., |S. No_|Capabilities :
FaCilitieS - " i e Sludge 33.0 MT/An Used 0il 0.012
T g w : 3 ] i 2. num, USE 11 U
8.4 Nature (CharaCteI:IStlcs of Gl P Harf Pcrmmum Kl'.‘i-’lfghum. Cotton R:Ilgs - 0.66 MT/Annum
wastes) and quantity of | -~ [p)stored atany time: " |[NAZ
waste T
8.5 Mode of Management/ [ S. No_[Disposal - Please tick
* : z e e e S l‘Ed !O ithi
Disposal of above Wastes | [ | [irt
2. Utilization with in the plants (if]
not, please provide details of
utilization)
3. Common TSDF ‘/
Within the State '
Qutside the State
4. Others
8.6 Arrangement for TSDF
transportation of H.W. to
actual users / TSDF
8.7 Details of the environmental |: Seprate storage area provided
safeguards and
environmental facilities
provided for safe handling of}
all the wastes;
g M
‘ X YGIRT AT
% “This is computer generated document from OCMMS by UPPCB" Hml}é:: Etit
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NA

B
Hazardous and other wastes
Generated as per these rules
from storage of hazardous
Chemicals as defined under
the Manufacture, Storage
and Import of Hazardous
Chemicals Rules, 1989.

For Treatment, storage and

1. Please provide details of the facility including:

disposal facility (TSDF)
a) Location of site with layout map :NA
operators Not Attached g d
b) Safe storage of the waste and storage capacity :NA

¢) Treatment processes and their capacities:NA

d) Secured landfills:NA
e) Incineration, if any:NA

f) Leachate collection and treatment system:NA

g) Firefighting systems:NA

h) Environmental management p
ransportation of waste from generato

lan including monitoring:NA
" {) Arrangement for t rs:NA

2. Please provide details of any other act
undertaken at'the TSDF site:

1. In case of renewal of auth ous authorization numbers and dates and provide copies of annual returns of last three years
including the compliance reports with respect 10 the conditions of Prior Environmental Clearance, wherever applicable.

ide copy of the EmerBency, SRR, Plan (ERP) which should address procedures for dealing with emergency situations (Viz.
lease or fire) s specified in the guidelines of CPCB. Such ERP shall comprise the following, but not limited to:
fng and contrall e incidents so as to minimise (he effects and to limit danger to the persons, environment and property;
easures n Sons an_ql the Envirﬁ\" t, :

jvities

Note:

orization,:_p_revi

2. Prov
Spillage or re
- Contain
. Implememing the m
« Description of the actions which sh K.
description of the safety equipment and resources available; - kg
ning staff in the duties which they are g_:xpecled to perform;

+ Arrangements for trai /
cerned authorities and emgrgen;y_\;e__.-_\.;b,s; and

« Arrangements for informing con
« Arrangements for providing assistance with off-site mitigatory action. s
g or declaration (0 COMPLY with all provisions including the scope of submitting bank guarantee in the event of spillage

ge,

undertakin i
fire while handling the hazardous and other waste.

limit their consequences, including a

3. Provide
leakage Of

AL

TR ey AR
MR N
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For Recyclers or pre- :
; a) Nature and quantity of di NA

:(:lcsis::;i‘ ?1:; ;;);‘;:l)rocessors :ivastcs rcccive(;] per an);mm lf?:;f "
0 ous or omestic sources or i
o T tes) hott r imported or

b) Installed capacity as per Not Attached

registration issued by the District

Industries Centre or any other

authorized Government agency.

NA

¢) Provide details of secured storage |-
of wastes including the storage

capacity.

d) Process description including : | Not Attached
process flow sheet indicating
equipment details, inputs and
outputs (input wastes, chemicals,
products, by-products, waste
generated, emissions, waste water,

etc.). -
¢) Provide details of endusersof | |V
roducts or by- roducts. |
: [NA

f) Provide details of pollution

control systems such as Effluent
Treatm'ent‘Pla'n't,"scrubbers, etc.
including mode of dis osal of waste | |

g) Provide details of occupational | |N4

health and safety measures: =
.+ (h) Has the facility been set up as per : |NA
Central ,g_ollutio_g__ Control Board
“ |guidelines? If yes, provide a report
R qn_the.coriiplian'é'e-with_ the
guidelines...- ;
rrangeme nsportation |* |NA
- ——— s
8.11 Any relevant jnformation_ |-
not Covered in the above |
PART E: PAYMENT DETAILS
9.0 Payment Details
0.1 Payment Mode : Online
9.2 Transaction Details in case |- Payment will be done On Single Window POrtaT
of online
9.3 Draft details in case of : Amount(Rs):
offline Draft No:
In favour oft
|Bank Name:
Date:
9.4 Amount of Fee paid Rs.170000.0
DECLARATION
M
"This is computer generated TN WG 2D
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r

¢ am/ are aware that furnishing any
1981, Section 42(1) of the Water

nent and Transboundary

_ /We declare that the above fumnished information is true and correct to the best of my/our knowledge. W
wrong information is punishable under Section 38(0) of the Air (Prevention & Control of Pollution) Act,

(Prevention & Control of Pollution) Act, 1974 and Authorization under the Hazardous and Other Wastes (Managet

Movement) Rules 2016.

d in this application in respect of raw materials, products, process of

b. 1/ We hereby submit that in case of any change from what is state
a fresh application for Consent

manufacture and treatment and/or disposal of efTluent, emission, hazardous wastes etc. in quality and quantity;

is granted, no change shall be made. I/ We am/are aware that th
¢ violations of Section 25

shall be made and until the grant of fresh Consent ¢ violations of Section 21
{ the Air (Prevention & Control of Pollution) Act, 1981, th

attract penal provisions under the relevant provisions o
ater (Prevention & Control of Pollution) Act, 1974 ant

attract penal provisions under the relevant provisions of the W, { Authorization under the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016.

I/ We will be held responsible under

consent to Operate will be issued to me/us and
& Control of Pollution) Act,

revention
) Rules 2016 or any misleading /

c. 1/ We herewith submit an affidavit on the basis of which
on) Act, 1981/under Section 45(A) of the Water (P

Section 39 of the Air (Prevention & Control of Polluti
ement

1974 & Authorization under the Hazardous and Other Wasles (Management and Transboundary Mov

wrong representation.

d. 1/ We undertake to fumnish any other information within one month of its being called by the State Board.

Date: 2025-09-16 Name & Signature of the Occupier/
Place: Ghaziabad ' Authorized Signatory
" Shubham Goel

Mandatory Documents to be enclosed for grant of Consent to Opérhlcf;

1. Licenses / Certificates: ; :

(a) Legal Status of Company:

i Partnership / Proprictary / Company €lc.; of B b
ii. SSI1/ MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

(b) Location of the Project:
i. Industrial Area: Allotment letter

Possession Certificate; or
ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concerned Authority /

Rent (or) Lease Agreement in case of the property is on rent / lease;
Mineral Mining Lease permission granted by the Department of Mines SS & Geology, if

from the respective Industrial Area Development Board /Corporation / Land

(¢) Mining Project:
applicable;
(d) Environmental Clearance issued by the competent authority

() Investment: Charted Accountant Certificate about proposed Capital Investment.
2. Technical Details:

M~
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i. Environmental Impact Assessment Report, submitted to SEIAA of State Govt or Govt of India
ii. Project report ¢ anufacturi ; . , L
11. I Iﬂ_]L(.t IC] Ort t(“'l'll)n.\'lng manufactu mny ]‘II"(\C(_‘:,‘S Jraw |'|m|crm]5' waslewater g(,‘l'lcrﬂ“(]ﬂ from various ﬂc“wly‘

effluent treatment plant, Fuel used, Sources of emission and air pollution control devices proposed

3. Compliance report of the consent to establish / consent to operate for expansion and renewal, as applicable

Document List-

Bank Guarantee

Balance sheet Or CA Certificate
Agreement Copy

Compliance Report

Letter

“This is computer generated document from OCMMS by UPPCB"
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1093 ANNEXURE-2

nraraf

g GHAZIABAD MUNICIPAL CORPORATION

@4  Navyug Market, Opp. Old Bus Stand Ghaziabad 2
E-mail:gzb.nagar.nigam@gmail.com Website:www.g

01001, Uttar Pradesh
haziabadnagarnigam.in

fafyer Aifew d&am 2334 /%410 / 202526 fo 7% .06.09.2025
E-TENDER
Name of the Project Selection of contractors for Supply, Installation,
Commissioning of 2000 TPD Municipal Solid
Waste extendable up to 3000 TPD (Wet & Dry)
processing plant at Ghaziabad and It's
Operation & Maintenance for a period of
Minimum 07 Years.
Earnest Money Deposit Rs. 8,00,000 to be paid on E-tender website i.e.
| https://etender.up.nic.in :
Tender Fee Rs. 11800/- including GST to be paid on
E-tender website i.e. https://etender.up.nic.in
| Bid System Two Bid System (Technical & Financial)
Name of the Authority Municipal Commissioner, Municipal
& Official Corporation Ghaziabad,
Gzb.nagar.nigam@gmail.com
Bid Validity Period 180 Days
Bid Currency INR
Key Dates
Uploading of Bid 08.09.2025

Pre-bid Date and Venue

16.09.2025 01:00 PM,
H.O. Ghaziabad Nagar Nigam

Last Date of bid submission | 23.09.2025 02:00 PM
on e-portal
Date of Technical bid opening | 23.09.2025

Date of Financial bid opening

To be informed at later stage

Bl

| Municipal Commisioner
_ Municipal Corporation Ghaziabad

'
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Title: MSW Waste Processing Project Site Updates

Project Site 1: Loni Project Site

Sr. No Details Status as on Date
Supply, Installation, Commissioning of 2000 TPD Municipal Solic_i Waste
I [Project Name [extendable up to 3000 TPD (Wet & Dry) processing plant at Ghaziabad
and its Operation & Maintenance for a period of minimum 07 Years
Handover Lette . :
2 ; ST || cuter from GoUP Dated 215t August 2025 (Letter)
& Date
3 fhrea Detail e o650 Ha.
( Total Area) 0 TPD had
The tender for waste processing with a cnp?city of 2090 t0h330b L
been floated. both the technical and financial evaluations had be
4 Project Update  [completed. ivsadins
Negotiations with the vendor are currently in progress. and the work or
is expected to be issued within a week. . ]
5 Project Tenure |7 Years (Extendable up to 3 Years on performance basis)

*Annexure Enclosed (Handover Letter, Advertisement Copy)

Photos:

W
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Project Site 2: Khoda Makkanpur

Sr. No :
I Proi l::m'ls : Status as on Date
Djctt iame Setting up Compressed BioGas (CBG) Plant in Ghaziabad
2 Handover Letter & i
. Date Letter from GoUP Dated 29th September 2025
3 Area Detail in Ha.
(Total Area) 2.50 Ha.

GNN is partnering with Indraprastha Gas Limited (IGL) to set up
a 200 to 300 TPD Bio-CNG plant for processing municipal solid

4 Project Update waste. )
GNN has also written to II'T Delhi to get expert suggestions on the

best technology for the project, and the communication is
currently ongoing.

*Annexure Enclosed (Handover Letter)

I’_hotos:
t ] ] °' = Py ;

Delhi, Uttar Pradesh, India

W21 307 Mayapuri Mayagurl, Meerpur Tyagl, Delnl, Uttar
Pradesh 201103, indla

Lat 28.798622* Long 77.233043"

O5/05/2075 10:23 AM GMT +05:30

e ki R i e, S

Project Site 3: Bhikkanpur Pipeline Road
[ Sr.No Details Status as on Date
Handling, Storage, Processing and Scientific Disposal of Municipal Solid
1 Project Name Waste (MSW), comprising of Municipal Solid Waste as per SWM Rules,
2016

2 Date of closure | 05th July 2025

Quantity as on

3 Shnte Date 3.70 Lakh MT as on 5th July 2025
Quantity as per
IIT Delhi Survey

4 Report as on 2.23 Lakh MT as on Date 14.10.2025 (1.98 Lakh MT as on 30.10.2025)
Date

5 Project Update

Expected Completion: 31st March 2026

Mwn——m
TR @Ry i)




,,f".' Project Site 4: Dabarsi Processing Site

Sr. No Details Status as on Date

Handling, Storage, Processing and Scien.ﬁﬁc Dispos_al' of ”

I Project Name Municipal Solid Waste (MSW), comprising of Municipal Soli
Waste as per SWM Rules, 2016

2 Project Start Date 06th July 2025

3 Area Detail in Ha. (Total 750 Ha.

Area) —

CTE approval received on 5th {ﬂupril'2025 & CTO aPPted’ the

4 Project Update approval is expected to be received in the coming week.
The ETP has been commissioned for testing.

*Annexures Enclosed (CTE Approval Letter)
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11/2/25, 10:54 PM

High Court of Judicature at Allahabad

TD@? Search by Case Number

PENDING

Case Status - WRIT - PUBLIC INTEREST LITIGATION ( WPIL )-[2281/2021]

[ Diary/Token No.: ]

ANNEXURE-3

Generated on : 02-11-2025 at 10:53:59 pm

Filing No.

WPIL/80942/2021

Filing Date : 26-11-2021

CNR

UPHC011934962021 Date of Registration : 08-12-2021

Case Status

First Hearing Date 13th December 2021

Next Hearing Date

Coram

Bench Type Division Bench

Causelist Type Daily Cause List

State UTTARPRADESH

District HAPUR (PANCHSHEEL NAGAR)
Petitioner/Respondent and their Advocate(s)

Petitioner Respondent

1. JANKALYAN KISAN WELFARE SAMITI
Advocate - SUNEEL KUMAR RAI(A/S1489/2012 ),SHIV SHANKAR PD GUPTA(A/S1082/2012 | Advocate - C.S.C.(CSC/2012 ),ROHAN GUPTA(A/R1316/2012 ),PRADEEP KUMAR
).GIRIJESH KUMAR GUPTA(A/G0104/2012 )

1. STATE OF U.P. AND 6 OTHERS

SINGH(A/P0814/2013 ),A.S.G.I.(ASGI/2012 ),HARI NATH TRIPATHI(A/H0211/2012
),NAGENDRA NATH MISHRA(A/N0351/2012 ),RAVI PRAKASH PANDEY (A/R1874/2013
),SHREYA GUPTA(A/S0747/2016 )

Category Details

Category

PUBLIC INTEREST LITIGATION (370000)

Sub Category

MISCELLANEOUS (370090)

Disclaimer: Status report is based on data available on CCMS servers.

Printed on 02-11-2025 at 10:53:09 pm

https://www.allahabadhighcourt.in/apps/status_ccms/index.php/case-number
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In the Hon'ble High Court of Judicature At
Allahabad
hedeok ok okokokok ok kok ok
Index
In
Public Interest Litigation (PIL)NO. OF 2021
(Under Article 226 of Constitution of India)
(District - Hapur)

Jankalyan Kisan Welfare Samiti .sss wesmsmemn s sameeP@titioner
Varsus
State of Uttar Pradesh and OLNEI S » FESPONGENLE
CIRECREE T

2. Particulars Dates Annexure HPagn

No. | Hos . |

1. | Date and Events -y |

2. |Stay Application. o S- 6|

3. |Civil Misc. Public Interest 7-z3|\
Litigation

4. |Copy of the order passed by | 15.02.2000 1 BZAJHX
Hon’ble Supreme court

5. |Copy of the Municipal Solid 25.9.2000 Z \
Waste (Management and QSFéga
Handling) Rules 2000 _J

6. |Copy of the order passed by | 30.08.2011 3 ;}O_E-_}_
this Hon’ble court. |

7. |Copy of the lease deed 19.11.2019 4 |38-86

8. |Copy of the representation 93.11.2021 2
of the petitioner and other 18- |
organizations

9. |Affidavit and I.D. (£9-1F0

10. | Declaration \9)\

11. |Vakaltnama {9y 1

Dated: 23) ¢/ /2021

(SABYA SACHEE RAI) (SUNEEL RAI)
Advccates
Adv. Roll. No. A/S. 1489/12
Counsel for the Petitioner
0ld Study Room, ILibrary Hall North Veranaah

High Court Allahabad
Kk ke ke ko k
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B Dates Events .
No |

In the Hon’ble High1€ﬁ99t of Judicature At
Allahabad
% d % & dded Kk ok okokk
Dates and Events
In
public Interest Litigation (PIL)NO. OF 2021
(under article 226 of the Constitution of India)
(District - Hapur)
Jankalyan Kisan Welfare SAMITL  sovcccrsnsnnscs s summssemssasmasene 8 sssssssmmassses
Versus

Petitioner

gtate of Uttar Pradesh ANd OLNEX Suimrssisen o srssmemsesss s .Respondents

*—k kK=K

e T
H.

7. | 15.02.2000 |[Writ Petition No. 888 of 1996 (Almitra

Patel vs. Union of 1India 1in which on the

issued by the Hon'ble Supreme

directions

Court, the Central Government had taken &

decision to give 100% .financial grants tO

establish Solid Waste Management Plants in the

of Indian

L

cities where the Air Force Stations

nir Force are established.

5. | 25.09.2000 | Ministry of Forest and Environment, Government
of India issued Notification No. 5.0./908 (3)
notifying the Municipal Solid Waste
(Management and Handling) Rules 2000
entrusting the responsibility of construction

of SWMP to the municipal authorities.

3. | 05.09.2001 | U.P. Pollution Control Board gave a notice to
Nagar Nigam to ensure the compliance of Rule

4(1) of the Rules of 2000 for construction of

SWMP.

4. | 04.10.2001 | Secretary, Urban Development, Government of UP
wrote letters to all District Magistrates and
Nagar Nigam to comply with the directions of

the Hon’ble Supreme Court.

.

5. G.D.A., in spite of receipt of the letters
from the Ministry of Environmental Forest,
Government of India, Secretary Urban
Development, Goverrment of UP and UP Pcllution
Control Board, did not identify and hand over

the land to Nagar Nigam, Ghaziabad.

the experts of HUDCO; the adviser of CFHO of
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the Urban Development and Povert§_E?EHE€IE |

Ministry of Government of  India;  the|

representatives of the Hindan Alr Furqci
Station Officer, Ghaziabad and the Regiona]\
Manager of the UP Pollution Control Board made\
a joint inspection in which they found Lhat\

the lard in village Dundahera (14 acres)

vested in Nagar Nigam and 33 acres land

belongs to Gram Sabha in village Chipiyana ijj

be suitable for construction of SWMP.

16.04.2004 | Shri V.P. Singh, respresentative of the ﬁir\

Force Station, Hindan, Ghaziabad in the Land

no objecticnl
|

Selection Committee issued a

certificate for establishing SWMP in Villages

Dundahera and Chipiyana.

11.08.2004 | The Principal Secretary, UP Pollution Contrel

Board by his letter issued a letter of no

objection to the selection of site for

construction of SWMP in villages pDundahera and

Chipiyana.

20.10.2004 | Nagar Nigam, Ghaziabad handed over possession\

of 14 acres of land in village Dundahera after

its identification to the Project Director,

Jal Nigam in pursuance to his letter dated

14.10.2004 for 'construction of SWMP vide a

Dakhalnama.

20.11.2004 | the Chiefi General Manager (C&DC) requested the
Ministry of Urban Development and Poverty
Eradication to make available the Lemaining
land of Chipiyana after requisition and

encloszng a map of the land in village

Chipiyana.

12.07.2005 | the Director (Executive), Ansal Landmark
Township (P) Ltd, New Dehli gave a letter to
the Nagar Nigam to provide the same 14 acres
of land in village Dundahera to the company |
for developing township. The Nagar Nigam did
not consider the letter as it had already
given possession of the land for construction

of SWMP.
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r12. | 01.03.2006

Tyagi, sfgfoaﬂ_to

Shri Hj%i Kumar
employe ()£I M/s Crossing Infrastructure

private Limited claiming to pe resident of

village Dundahera, filed Writ petition HNo.

12496 of 2006 without impleading Nagar Nig
construction of

am,

Ghaziabad alleging that the

SWMP is being raised against the land use in

The writ petition
to decide the

the -Master Plan. was
disposed of directing the GDA
n and on which the Vic
ter on 7.4.2006 to Nagar Nigam
A .detailed

representatio e Chairman,

GDA issued a let
to present its case pefore him.

1 the aforesaid facts along

s of SWMP, the proposed

zone surrounding

objection giving al
with the plans, map

land fill sites and buffer

pbefore the

the SWMP was presented

Vice Chairman, GDA.
GDA rejected

13.

27.05.2006

By the order the Vice Chairman,
the Nagar Nigam

e Court toJ

the representation of

purportedly on the directions of th

decide the representation.

14.

18.11.2006

-
In the Board meeting of the GDA, the site

plants for Integrat

ed Township Schemes were

approved including the site plan submitted DY

APIL including the 14 acres of land in village

pundahera.

15.

04.11.2008

M/s Crossing Infrastructure Private Limited

filed Writ Petition No. 54790 of 2008 for not

constructing dumping yard at Dundahera. This

writ petition was disposed of with
observations that there appears to be no
dispute about the situation as the land use of
the area in the Master Plan has not been
changed. The Court restrained the respondents
to install / create / establish dumping yard

so long the user of the land is not changed.

16.

21.10.2009

the State Government by notification the land
use of 14 acres land in village Dundahera hes

been changed as dumping yard.

09.07.2010

Taking advantage of the intérim orders passed |
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‘e (P by the High Court, the petitioners persuaded

the GDA to move the State Government for
acquisition of the land in village Galand at
the cost to be deposited by the developers
including the petitioners. The State
Government, without knowledge of the
developments as aforesaid and the construction
of the SWMP by the Nagar Nigam at wvillage
Dundahera and the change of land use at
Dundahera, proposed acguisition and issued
notifications under Section 4 read with
Section 17 (1) and (4) dated 9.7.2010 and
thereafter issued notification under Section 6
read with Section 17 (1) dated 10.11.2010 for
acguisition of 34.213 hectare of land in
village Galand, Tehsil Hapur, District
Ghaziabad now Hapur for which the no objection
certificate was not given by the Air Force |

Station, Hindan Air Base, Ghaziabad,

18. | 30.08.2011 |ultimately seven petitions filed Dy the
developers and their proxy were heard =along
with the petition No. 1836 of 2011 (Ram Bhul

and others vs. State of UP and others)

challenging the acquisition of 34.213 hectares

of land at wvillage Galand, Tehsil Hapur,
District Ghaziabad at present Hapur, and
petitions filed by the developers for shifting
the SWMP from Dundehera to Galand were
dismiss=2d with cast of Rs.2 crore Zi lacs and

petition No. 1836 of 2011 against acquisition

of land at Galand was allowed by this Hon’ble
[ court by the order.

19. | 03.11.2021 | Petitioner filed representation against the

construction of the SWMP at village Galand

District Hapur but no heed was paid.

Hence this public Interest Litigation

—

L —
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In the Hon’ble High Court of Judicature At

Allahabad
Yk g ke ke deodedede ok kk
civil Misc. (Stay) Application No. of 2021
(Under Chapter XXII Rule 1 of the Allahabad High Court Rules-1952]
IN
Public Interest Litigation (PIL)NO. OF 2021

(under article 226 of the Constitution of India)
District—- Hapur

Jaﬁkalyan Kisan Welfare Samiti
Through its president Rajiv Tomar

NH-9,Jindal Nagar, School Msrket,Galand Hapur.

e » PET At i0ONET
Versus
1 State of U.P. through Principal Secretary Urban
Development Lucknow.
2 District Magis:rate, Hapur,
3. Nagar Nigam Ghaziabad through its Municipal Commissioner.
4. Ghaziabad Development Authority Ghaziabad through -its Vice
Chairman.
5. The Secretary, U.P. Pollution Control Board, Lucknow.
6. Union of 1India through The Secretary Ministry of

Environment New Delhi.

7.  G. C. Solutions P. Ltd. Regus Elegance 2F,Elegance Jasola
District Centre, old Mathura Road, New Delhi. through its
director T.G.W.éleling

cnenRESPONdents

To,

" The Hon’ble Chief Justice and his other companion judges of
the aforesaid court,

The humble application of the above named applicant most
respectfully showeth as under:

That full facts and circumstances of the case have already

been narrated in the accompanying writ petition which may

forms part of this application.
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That in view of the facts and circumstances stated in the

accompanying Writ Petition it is expedient in the interest
of justice that this Hon’ble court may graciously be
pleased to issue an interim mandamus commanding the
respondents not to proceed in any manner or give effect to
the proposed construction of Solid waste management plant
at Village Galand and Pipalkhera Tahsil Dhaulana District-
Hapur by respondent No.7 on the basis of lease deed dated
19.11.2019 During pendency of the writ petition before

this Hon'ble court.

PRAYER

It is, therefore, most respectfully prayed that this
Hon’ble Court may be pleased to issue an interim mandamus
commanding the respondents not to proceed in aay manner
or give effect to the proposad construction of Solid
waste management plant at Village Galand and Pipalkhera
Tahsil Dhaulana District-Hapur by(respondent No.?)on the
basis of lease deed dated 19.11.é%19 puring pendency ©of

the writ petition.

And/or pass such other and further order as this
Hon’ble court may deem fit and proper in the
circumstances of this case, during the pendency of the
presenf writ petition, otherwise the Applicant/Petitioner
shall suffer an irreparable loss and injury.

\7/

Date. /2021
(Suneel Rai and Sabya Sachee Rai)

Advocates

(Counsel for the Petitioner)

M. G Im’hmdfM) =
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In the Hon’ble High Court of Judicature At
. Allahabad

e ok o ke ok ok ke kok ke

public Interest Litigation (PIL) NO. OF 2021
(under article 226 of the Coastituticn of India)
District- Hapur
Jankalyan Kisan Welfare Samiti
Through its president Rajiv Tomar
NH-9,Jindal Nagar,School Msrket,Galand Hapur.
' petitioner
Versus

L State of U.P. through Principal Secretary Urban

Development Lucknow.
2 District Magistrate, Hapur,
3. Nagar Nigam Ghaziabad through its Municipal Commissioner.
4. Ghaziabad Development Authority Ghaziabad through its Vice

Chairman.
b Secretary, U.P. Pollution Control Board, Lucknow.
6. Union of 1India through the Secretary Ministry of

Environment New Delhi.
7. G. C. Solutions P. Ltd. Regus Elegance 2F,Elegances Jasola

District Centre,old Mathura Road, New Delhi. through its
director T.G.W.Gleling

e RESPONCENLS
To,
The Hon’ble the Chief Justice and his other companion
Judges of the aforesaid court
The humble petition of the above named petitioner
most réspectfully submits as under:

. That this first writ petition is filed seeking indulgence
of this Hon’ble Court for issuing of writ of certiorari
calling for the records of the case and quash the.

2. That the petitioner further declares that the petitioner
has not filed any other wri: petition for the present

é . . ;
cause or action nor any caveat aprlication has bezn served

upon the petitioner.
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That the petitioner 15 a1514)£5Y of farmers Registratixt

No.HPU/09263/2021~22 to protect the common Cause
villagers and vigilant resident of the area of Tatsil
phaulana District Hapur. And as per sub rule-3-A in
chapter XXII, Rule-l, the deponent is tO state that the
deponent has no personal or private interest in the
present matter and the result of litigation will not lead
to arny undue gain to deponent or any other persov related
or associated with deponent or any undue 10SS to any other
person, body of persons of the states.
That +he petitioner furtner declare that 1in view of the
judgment of Hon’ble Supreme Court reported in State of
Uttaranchal Vs Balvant Singh Chaufal reported in 201C AIR
Supreme Court weekly page 1029 and as Per the aforesaid
judgment amendnent is incorporated in the High. Court Rules
Sub Rule (3A) of Rule 1 of Chapter «XII of the Allahabad
High Court Rules, 1952 fulfill the requirements.
That the petitioner is filing the present writ petition
for social cause, and for protection of environment from
pollution likely to pe caused by the construction of solid
waste management plant herein after shall Dbe referred as
SyMP only in order to protect the interest of developers
at the cost of Government exchequer and TO restrain the
Respondents to act pltra virus and unlawful manner and in
the teeth of the Constitution of India and Hon’ble Supreme
Court decisions. Due to which resident of 20 village of
the area are facing serious threat of environment
pollution likely tc be caused due to illegal construction
of SWMP at village Galand tehsil Dhaulana District Haour.
More over due to visible corruption the State is going to
get a heavy financial loss of public money for a tiny
group of persons.
That a writ petition was filed in the Hon,ble Supreme
Court in public interest being Writ Petition No. 888 of
1996 (Almitra H. Patel vs. Union of India in which on tre
directions issued by the Hon’ble Supreme Court, the
Central Government had taken a decision to give 100%

financial grants to establish Solid Waste

Plants 1in

Management
the cities where the RAir Force Stations of

Indian Air Force are established. The grant was given to

avoid accidents of the aircrafts on account of bird hits
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which are =mOsStiy found in the area where the solid waste
;e dumped all around cities. A copy of the order deated
15.02.2000 passed by Hon’ble Supreme court is being filed
nerewith and 1s marked as Annexure No.l with this
petiticn.

Government

Forest and Envirenment,
5.0./908 (3) dated

of India issued a Notification No.
(Management

25.2.2000 notifying the Municipal Solid Waste

nd Handling) Rules 2000 entrusting the responsibility of
construction of SWMP to the municipal authorities. The
and State Pollution Control Boards were required

Central

to monitor the compliance of the standard and in case the

area falls within the jurisdiction of development
(1) and

chedule III under Rule 6
e Landrill

aucthorities, para-1 of §
nade responsible to jdentify th

sites to the concerned

development/operation
s Lo lie with

d to hand over the
Municipal BAuthorities Zfor and
maintenance. Elsewhere this responsibility wa
I concerned development authority. Detailed provisions
for prevention of pollution including Water
itoring anc Ambient Air
and the plantation at

Quality Monitoring by

Control Boards

The Rules also provide
candard for composting,

+he Pollution
for closure of

landfill site.
ite and post-care and s

landfill sit
treated lsachates and incinera+tion in Schedule (IV). a
copy of the Muricipal Solid Waste (Management and

2000 dated 25.9.2000 1is being filed

Handling) Rules
2 with this

marked as Annexure No.

herewith &nd 1is

That the U.2. Pollution Control Board gave a notice on

.5.2001 to Nagar Nigam to ensure the compliance of Rule

=N wt

(1) of the Rules of 2000 for construction of SWMP.

The Secretary, Urban Development, Government of UP

letters on 4.10.2001 to all District Magistrates and

Nigam to comply with the directions of the Hon’ble

wrote
Nagar
Supreme Court.

in spite of receipt of the letters from the
India;

That G.D.A.,

Ministry of Environmental Forest, Government of
g - 37 i

Secretary, Urban Development, Government of UP and UP
ution Control Board, did not identify and hand over

the land to Nagar Nigam, Ghaziabad. A request in this
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fort conat ract lon il fwmr I BRRELL s

Chiplyana.

fshid )

That Municipal flomn )l am b oaner Hadai Hirjamm,
’ .I 'l.
informed thn Urhan Deve lopment  Hepal tmant ,  Goer Rinel J
il
et JHie) with I 1ie 0 n

gp  in purnuance Lo thes
secretary of Minisbry of Urban {igsve | eapumeniid and Foverl’/
Fradicat fon, Government of India dated 5 [.2004 tha! 14
acres gf land in avallable in village Gundahers and tar '

m_':{ulnll 1an hat Fats €21

acres of land a proposal for

forwarded to the Diatrict Maehut ral g/ Comml gpianar.

a " el [.!
That the Principnl Hecratary, trhan ey ) e i
for constructlon

Government of UP conat ftutad a Commni ot

. i " v HUDCG Tar
of SWMP in accordance with the plan prepart a4 by é
commitbess w1 e

Ghaziabad and Bareilly cltles. I'he

20.9,2004 rm;mrnl.ul'/ for fGha ziabad and

constituted on
clarification was

- ‘ sent
Bareilly after which on 3.8.2004 8
. " af up
to the Principal Secretary, Fnvi ronment, Government ot Ul

in reply to show cautt notice.

That Nagar Nigam, Ghaziabad handed over possenslon of
14 acres of land in  village pundahera after R
identification on 20.10.2004 to the project Directar, Jal

hig letter dated 14.,10,2004 for

Nigam in pursuance to
the

construction of GSWMP vide a Dakhalnama. on 20.11.2004

Chief General Manager (C&DC) requested the Ministry of

Urban Development and Poverty Eradication to make

the remaining land  of Chipiyana
land in village

available atter

requisition and enclosing a map of the

Chipiyana.
That in the year 2005 in the meetings dated 17.1.20005

under the Chairmanship of the Principal Secretary,
Environment, Government of UP, decisions were taken Lo
direct the Executive Engineer, Awas Evam Vikas Parishad,
Ghaziabad and Vice Chairman as well as Secretary, GDA on
24.1.%005 and 25.2.2005 respectively to make the land
available to Ghaziabad Nagar Nigam for SWMP. In all these
meetings the representatives of the Ghaziabad Development
Authority including the Engineers were present.

That the State Government declared a Policy on 21.5.2005
for Land Acquisition and Deve.opment for Housing Schemes
in the urban areas of the State by investment of private

capitals. The State Government, taking into account the
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need for 16 lacs housing unit in the 10w Five Year Plan

decided to create a new housing stocks for which it found

The scheme

it necessary to invite private investment.
and (b)

provided for (a) Bulk Land Allotment Scheme

ensed Based Development Permission Scheme. M/s APIL got

Lic
a Category 'A'

itself registered under the scheme as

d submitted a DPR which was appr
along

private developer an oved

in the Board meeting of GDA on 13.9.2006

with Crossing Infrastructure private Ltd (Consortium);
Agarwal Associates (Consortium); summer Construction
Limited (Consortium) and 5.N.S.V. Agencles private Limited
of the GDA dated

(Consortium). In the Board meeting
ted Township

18.11.2006, the site plants for Integra

oved including the site plan S

cres of land in village D
the Chief Architﬂct

ubmitted by

Schemes were appr
undahera

APIL including the 14 a
12 in the letter of

with condition No.
9.1.2007 that the matter

and City Planner, GDA dated 1

relating to 14 acres of IMC land in the licensed area is
the State Governkenc

under consideration at the level of

and on which the decision of the State Government will be

binding.

That the DPR iss
respect of 60% of th
meeting dated 18.11.2006.
Vice President of M/s APIL
therein that M/s APIL will accept

ued to M/s APIL on 19.1.2007, was only 1in

e land owned by M/s APIL vide B
On 30.1.2008 Shri P.N. Misra,

pards

gave an affidavit stating
the decision of the

State Government in respect of 14 acres of land in village

Dundahera. _
Executive); Ansal Landmark Township (P)

to the Nagar Nigam on
in village

The

That the Director (
Ltd, New Dehli gave & letter
12.7.2005 to provide the same 14 acres of land
the company for developing township.

r the letter as it had alzeady

Dundahera to
Nagar Nigam did nct conside
given possession of the land for construction of SWMP.
That Having failed to get the ownership of the land from
GDA and Nagar Nigam, Ghaziabad M/s APIL and <he other
companies instigated the villagers to start demonstration.
on the intervention of the District Magistrates, Ghaziabad
and Gautam Budh Nagar, the residents of the local area
stopped their egitation. Shri Anil Kumar Tyagi, stated to

be an employee of M/s Crossing Infrastructure Private
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Limited claiming to be resident of wvillage pundahera,
filed Writ Petition No. 12496 of 2006 without impleading
Nagar Nigam, Ghaziabad alleging that the construction of
GWMP is being raised against the land use in the Master
plan. The writ petition was disposed of on 1.2.2006
directing the GDA to decide the representation and on
which the Vice Chairman, GDA issued a letter on 7.4.2006
to Nagar Nigam to p-esent its case before him. A detailed
objections giving all the aforesaid facts along with the
plans, maps of SWMP, the proposed land fill sites and
buffer zone surrounding the SWMP was presented before the
Vice Chairman, GDA. The GDA fixed on 28.4.2006 for
hearing. The date was adjourned to 5.5.2006. When the
Municipal Commissioner and the Superintendent (Law
Property) went to the office of the Vice Chairman, GD# on
5.5.2006, they were informed that the Vice Chairman is not
present and that the hearing will be held on 10.5.2006. On
10.5.2006 the office was closed due to local holiday on
account of 'Saheed Diwas' and thereafter no information
was given.
That By the order dated 27.5.2006 the Vice Chairman, GDA
rejected the representation of the Nagar Nigam purportedly
on the directions of the Court to decide the
representation and on the ground that when meetings were
held for finalizing the Master pPlan, no one from Nagar
Nigam had raised objections that the land has Dbeen
selected, reserved and on which the construction'of SUMP
has been started by the Nagar Nigam after the site was
handed over 09.20.10.2004.The Master Plan approved by the
State Government had reserved the land use in village
Dundahera as residential. The Vice Chairman observed
that there are ten sites reserved for sewage treatment,
water purification and solid waste management in the
ievelopment area of Ghaziabad.
That a review petition was moved by the Nagar Nigam on
which the GDA passed an order on 27.5.2006 to refer the
matter to the State Government. At this stage the same
Shri Ani)! Kumar Tyagi, who appears to have knowledge O>f

all the proceedings, filed another Writ Petition No. 57172

of 2006

in which the Court expressed an opinion that if

t he Naqgal Nigar ' . i
- Vigam was aggrieved by the order dated
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the orden hefore

1111

27.5.2006, it should have challenged L

" o 1yt
1ppr0pridLP authority. A writ of mandamus was fnad i n
[+

to undertake any construction work of dumpling yard 4

directed by the Vice Chairman, GDA on 27.5%.2006 and that

if any review petition ig pending bhatfore Lhe
GDA, the same shall be decided within six weeks.

That the Vice Chairman, GDA again cong ldered the matbot

for review and rejected the application on 20.11.2007. The

GDA accepted the stand taken by M/s APIL that according Lo
o X I? I(J'
the policy of the State Government, which has acqulired |

of the land directly from the farmers and had requaested

that in pursuance to the decision taken in the meoting of
GDA on 13.9.2006 the scheme f1or township was

72008 Lhe
When the Master Plan 2021 was approved on 14.7.2005, )
He had slgned the

accepteod.

Municipal Commissioner was present.

i 5 9 -4 & T - "'JI\ L IH )
proceeding without raising any objections. The GI R
observed that the licensee builder had sold the land atted

which third party interest acerued on this 14 acres ol
i z = S ¥, :"
land and that since the SWMP will require at least A4

acres of land, whereas only 14 acres of land is available

on the spot.
That the GDA thereafter approached the Inspection Officer,

Air Force Officer, Hindan, Ghaziabad for construction of

SWMP at village Dasna and Shahpur. The Air Force
its letters dated 25.7.2008 and 12.9.2008

Station

Hindan by
refused to grant permission on the ground that Dasna

18
along with the extended center line and approach path fo:
aircraft landing at Hindan air field. It is at a distance
of 15 Kms from the boundary wall of the stat;on. The
aircraft making the approach would be low in height over
passing ' over this site and would be affected by its
associated bird activity. The Air Force Station requested
not to select the site within the approach funnel
which is extended up to 20 Kms from run way and re-
affirmed that any site in the vicinity of Dundahera or
Chipiyana Burj would be good option. It also info;mod that
Shahpur is at a distance of 8 Kms and as per Aircraft Act
1934 no waste dump can be less than 10 Kms from any air
field. The Wing Commander Vishal Chaudhari also informed
in his letter dated 12.9.2008 that proposed site at

village Stahpur is located on the

circuit flying pattern
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w

apparent | Ifi1'1h 11 1-2.”

; : : acute
e allowed 1n the olreult pattern due to Aacu

' y field. No waate dump
far ,llrrr-ll

h.rd
tan

hazard sasociated with it enclosing the local flylng area
and clrocult area., The objections wer o rakern {o

conntruction ol any waste dump in the north, north-east,
and east a9 construction of waste dump would be hazard tor
f1ying operations. .

That at this stage M/s Crossing Infrastructure Private
Limited filed Writ petition HNo. 54790 of 2008 For 1I:01.
constructing dumping yard at pundahera. This writ petition
was disposed of on 4.11.2008 with ohservations that there
appears to be no dispute about the situation as the lajd
use of the area in the Master plan has not been changerl
The Court restrained the responaents %O install / create /

- land is not
establish dumping yard so long the user of the

changed. At this stage the GDA realized thaﬁ the
construction of SWMP cn the land of Nagar Nigam in vllla?e
pundahera is a scheme of Government Of India and 1S

directly related to policy matter and as such it referred

the matter to the State Government. The State Government

by its order dated 12.12.2008 directed the GDA to invite

objections under sub-section (3) of section 12 of UP Urban
planning and pevelopment Act, 1973, to dispose of “he
objections and suggestions and to send its recommendation
to the State Government. The GDA held a public hearing for
change of land use and after hearing all concerned
including Shri Anil Kumar Tyagi the residents of village
Shahberi, pundahera, Chipiyana, representatives of
builders including the petitioner M/s APIL and M/s
Crossing Infrastructure Pvt. Ltd, the academic
institutions and others made recommendations to change the
land use of 14 acres of land in village Dundahera giving

reasons which have been mentioned as above.

That the State Government accepted the recommendations and

by notification dated 21.10.2009 the land use of 14 acres
land in wvillage Dundahera has been changed as dumping

yard. By the amendment application the notification dated

21.10.2009 has also been challenged.
That in the meantime a subsidiary-associated company of

APIL namely Ansal Landmark Township Private Limited sold

away the 14 acres of land in village Dundahera to 133
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was passed in this writ petition on L3...40V7

date of listing. A further detailed order w3as passec on
14.5.2009.

That despite the change of land use by notification cated
21.10.200%, taking advantage of the interim orders passed

iti s persuaded the GUr
by the High Court, the petitioners persuscec L

move the State Government for acguisiticon ©I The :1anc 1

—~ - - - der~sitad ey the
village Galand at the <cost to De deposite ;
i - Lt - Tha State
developers including the petitioners. Tha Sta

Government, without knowledge of the cdevelopmentis as
aforesaid and the construction of the SWMF by t
Nigam at village Dundahera and the change of land use at
Dundahera, proposed acquisition and issued notifications
under Section 4 read with Section 17 (1. and {4) dated
9.7.2010 and thereafter issued notification under Section
6 read with Section 17 (1} dated 10.11.2010 for
acquisition of 34.213 hectare of land in village G
Tehsil Hapur, District Ghaziabad now Hapur for which the
no objection certificate was not given by the Air Force
Station, Hindan Air Base, Ghaziabad, which was un
challenge in Writ Petition No. 1836 of 2011 (Ram Bhul and

others vs. State of UP and others).

That the Chief Architect and Town Planner, Ghaziabad has

ird th
LR Y 'lp

passed the revised DPR of M/s APIL on 7.7.2011 a

site plan for the net licensee area of 140.63 acres after

its approval in the meeting of GDA on 25.4.2011

- - - o
Vil W1THD &bou

[

40 conditions with condition nos. 5, 13

for restriction to raise
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acres of land of Nagar Nigam reserved for dumping yard

until the 1and use is not converted as residential and the

1and is not handed over to the developers. It further

states that the developer will have to maintain status quo

of the land until the High Court  passes final

order and will have to comply with the order of the high

Court. Condition no. 7 provides that in the subject .ay

out plan the Gram Samaj/Government land area 15.6204 acres

will be kept in the same condition until the land is not

which the Nagar Nigam,

requisitioned lawfully and for
t Magistrate, Ghaziabac

Irrigation Department and Distric

#ill be fully responsible. Until then no construction will

be constructed on the land. condition no. 13 provides that

the developer will be responsible for all 1and records and

In case any information found to

the facts proved by it.
nated. The GDA

be incorrect, the approval will be termi

d dispute and

will also not be responsible for any lan
n the High

khasra numbers affected by the suit pending i

Court will be kept in hich the

the same condition on W
construction will not pe permitted. condition no. 18

provides that the dumping yard is proposed for solid waste

disposal in village Galand, the expenses for which to be

born will be proportionately paid by the developers as and

when demanded from them.

That M/s APIL-the petitioner has filed supplementary

affidavits enclosing letters informing Chief Architect and

Town Planner that it has already deposited Rs. 21.50 lacs

and a further amount of Rs. 13.50 lacs, total Rs. 35 lacs
toward 50% proportionate amount for proposed eﬁpenses of
acquisition of land in village Galand on National Highway
No. 24 in response to the letter of the Chief Architect
and Town Planner, GDA dated 24.7.2010.
That the facts, narrated as above and summarized
demonstrate the manner, in which the Ghaziabad Development
Authority on the representations made by the builders and
developers, have included the 14 acres of land of Land
Management Committee of village pundahera belonging to
Nagar Nigam, Ghaziabad in their DPR. Having full knowledge
of the facts, that in pursuance to the directions issued
by the Supreme Court, the land in village Dundahera has

been selected for construction of SWMP, and that the work
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ol sWMP  has started on 100% qrants glven by

central Government under supervision 0Ol Lne
pevelopment Department of the State Government anc L=

pollution Control Board, the GDA rejected the
representations of Nagar Nigam and the review petition,
against the statutory duties imposed on it under the
Municipal Solid Waste (Management and Handling) Bules,
2000, to allow private developers to usurp the land and tc
sell it to the third parties. Repeated writ petitions wexze
filed by the private individuals having close connection

with the builders and after the change cf land use W25

proposed by the State Government by the builders to sta--
the constructions of SWMP. The GDA thereafter recommended

for change of land use on which the Notification e

n

i th
issued for changing the land use under Section 13 of

[

U.P. Urban Planning and Development ACt, 1973. Despite
these developments the GDA not only proposed change of
site of the construction of the SWMP from village
Dundahera but also approved in its Board meeting dated
24.5.2011 and issued a revised DPR and lay out plan on
~7.7.2011 to M/s APIL including the 1land in village
Dundahera subject to the decision to be taken by the High

Court after getting Rs.35 lacs deposited towards the cos

‘“'

of acquisition of the land in village Galand at a new
site, towards 50% cost of acquisition for which the PRir
Force had raisec strong objections.

35. That it is also strange and surprise on the

acquisition of land in village Galand, Tehsil and District
Hapur, for construction of dumping yard for solid waste
management at the cost of private builders and deposit by
them of the cost of acquisition of land. The notifications
acquiring the land do not specify the authority, which
will develop the land apparently on the ground that the

area falls under the development area of Hapur Pilkhua
Development Authority, which is developing two residential

colonies nearby. The acquisition, for which the cost was

being paid by the developers with their plans to

usurp the
land in village Dundahera,

and for which the acquiring
body has not been specified for construction of dumping
yard and solid waste management, was wholly illegal and is

contrary to the scheme.of the Land Acquisition Act. Under
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the Municipal Solid Wastl 1;152gement and Handling) Rules,
2000, the SWMP, is to be planned, constructed and managed
by the Nagar WNigam. The Development Authority is only
required to select the site. The land in village Galand is
not within municipal area of Nagar Nigam, Ghaziabad, nor
the Nagar Nigam has funds or authority to transfer =the
grant given by Government of India, and to utilize tnhe
unused grant for constructing SWMP at village Galand, Zfor
which the Air Force Authorities have raised strong
objections. The State Government has not considered tness
aspects before issuing notifications under Section 4 (1)

read with Section 17 (1) and (4) and Section 6 (1) read

with Secfion 17 (1) of the Land Acquisition Act.
36.

i

That the Ghaziabad town with population of more than

million bordering the State of Delhi, is the £fastes?

developing town in the State of UP, and falls in national

ot
o

o

capital region. The Nagar Nigam, Ghaziabad as

municipal authority is under obligation to establish SWHM

LY

and land filling sites. The initiative was provided before
the issuance of the Rules of 2000 under the Environmental
Protectién Act, 1996, by the Supreme Court additionally on
the ground of saving aircrafts, from the accidents c¢n
account of menace of birds in the area, where the s
waste is littered. The site was selected jointly by
representatives of the  HUDCO, Ministry of
- Development and Poverty Eradication, Officers o2f the
Hindan Air Force Station and the Regional Manager

Fh
e
I

o
Pollution Control Board. The land in village Dundzhera znd

Chipiyana is away from the funnel; the flight path of the

aircrafts was found to be most suitable. The monsy was

released by Government of India and that after

reminders by the Department of Environment, Government of

UP and the UP Pollution Control Board, the Committees wers
constituted for SWMP

20.9.2004.

in Ghaziabad and Bareilly

The site was handed over by Nagar Nigam to

Jal Nigam, the construction agency on 20.10.2004. Z

as the construction of boundary wall started

residents started their agitation,
District

; the
which stopped when th
lagistrates of Ghaziabad and Gautam
explained the benefits of the.

project to the resig
the areas.

(¥ Scanned with OKEN Scanner



38.

39.

40.

1117 (22)

That it is at this stage the State Government announced 4
pelicy on 21.5.2005 of development of urban land to mee!
the requirements of the residential units in the S5tate e f

UP. The developers got themselves registered under Lhe
policy in the 'Licensed Based Development Scheme,’ and in
which 60% of the land was to be acquired by the registared
private developer.

That the developers conniving with officers of the GDA
took benefits of the default committed by the Municipal
Commissioner, Nagar Nigam in the meeting in which che
Master Plan 2021 of GDA was proposed to Dbe finalized.

Despite the fact, that the officer of GDA was present in

almost all the mestings for construction of SWMP at
village Dundahera, no objection appears to have been
use of

raised by Nagar Nigam in the proposed residentiaZ

land in village Dundahera.

That even if the land use of village Dundahera in the

Master Plan 2021 of GDA was residential, this lanrd could
not have been included in the DPR of the developers: as it
never belonged to GDA. It was the land belonging to the
Land Management Committee of the village, which was handed
over to the Nagar Nigam, Ghaziabad. The GDA had no
authority to include it in the DPR sanctioned in favour of
developers. The developers as well as GDA were fully aware
that the SWMP is being constructed on the 100% financial
grants given by the Central Government under the orders of
the Apex Court. The brazenness of GDA is evident from the
fact that taking advantage of its own wrong in showing the
land use of the area as residential, it not only included
the same land in the DPR of the developers, -it also
rejected the representation of the Nagar Nigam and
thereafter a review petition filed by the Nagar Nigam.
That it appears that some good sense prevailed in the GDA
after realizing that the SWMP is being constructed under a
policy oj the Central Government and the State Government
and for which the GDA is also statutorily responsible to
select the site under the Municipal Solid Waste
(Management and Handling) Rules, 2000. The GDA Cthus
forwarded a request to the State Government on which the

State Government .in exercise of its powers undex

subsection (3) of Section 13 of UP Urban Planning and

=1
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: pevelopment Act, 1973, directed it to advertise and hold
public hearing and forward its receommendation
deciding the objections and recommendaticns, if any.
GDA held a public hearing on 19.1.200%2, and rightly
recommended that the land use of the 14 acres
of land in village Dundahera should be changed as 'dumping
yard' and consequently the State Government issued
notification on 21.10.2009, giving rise to several w
petitions.

41. That the officers of GDA appear to have no respect

law. Having made recommendations of change of land use,

s

and forwarding its recommendations for change of land use,

instead of allowing the SWMP to be constructed for tin

W

benefits of residents of Ghaziabad and for environmentzl
protection, proposals were sent to the State Government
for acquiring land in village Galand for changing the s
of the SWMP. Once again the officers of GDA misrepresented
to the State Government that the village Galand falls
within the development area of GDA and consequently the

State Government did not mention in the Notifications

dated 9.7.2010 and 10.11.2010 for acgquisition of 34.213

hectare land in village Galand, Tehsil Hapur, District

Ghaziabad now district Hapur, the acquiring body for which
the land has been acquired, has not been specified. The
- GDA also did not realize that where the land is being
acquired by the State Geovernment for construction of an
environmental project, the ccst of acquisition cannct be
met by the private companies. In order to change the site
of SWMP and to hand over to M/s APIL, which had already
sold the land, which never belongs to either QDA, the
private developers have offered and that the officers of
the GDA accepted the compensation from them and
have deposited it for acquisition of land in village
Galand. The developers have, in an extraordinary zeal to
defend themselves in a matter wherz it committed gross
misrepresentation, which is also a crime under IPC in
selling away the land of Nagar Nigam, Ghaziabad, have
filed documents to support that they have deposited Rs. 35
lacs towards 50% cost of acquisition of land in village
Galand for the purposes of changing the site of SWMP and

have thereafter persuaded the GDA in requesting the
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commissioner of the Division to allot the site to GDA

50

+hat the same could be given to the developers.

42. That the reservation of landfill sites, at a safe place

away from thick urban population and the construction of
Solid Waste Management Plant, in accordance with Municipal
solid Waste (Management and Handling) Rules, 2000, is a
larger public purpose. The State Government, through its

Urban Development Department, ‘Municipal Authorities,

Development Authorities and the Pollution Control Boards

important statutory

in the State, have been given

responsibility under the Municipal Solid Waste (Management

and Handling) Rules, 2000, to reserve the sites and to

construct landfill site and Solid Waste Management Plants

with its scientific specification given in the Schedule

appended to the Rules. This responsibility to protect the
e rights of citizen under Article 21
ate

environment serves th

of the Constitution of India. All the powers of the St

Government under Articles 12, 14, 16 and 298 read with the

Preamble & Part-IV of Constitution of India, as held in

Akhil Bhartiya Upbhokta Congress Vs. State of M.P and

others (2011) 5 SCC 29, are in larger public interest, for

public good and have to be used withcut any
discrimination. The State Government does not have
absolute or unfettered discretion, incompatible with
doctrine of equality and is an antithesis to concept of
rule of law. In our constitutional structure no
functionary of the State or public authority has an
absolute or unfettered discretion. The very idea of
unfettered discretion is totally incompatible with the
doctrine of equality enshrined in the Constitution and is
an antithesis to the concept of rule of law. Reference may
be made to the long lines of cases beginning from S.G.
Jaisinghavi v. Union of India, AIR 1967 SC 1427; Erusian
Equipment and Chemicals Ltd. v. State of W.B. (1975) 1 SccC
70; Ramana Dayaram Shetty v. International Airport
Authority of India, (1979) 3 SCC 489; Kasturi Lal Lakshmi
Reddy v. State of J&K, (1980) 4 SCC 1; LIC v. Consumer
Education & Research Centre (1995) 5 scC 482 and Common

Cause (Petrol Pumps Matter) v. Union of India (1996) 6
Qrr g2an '
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41, That in Akhil Bhartiya Upbhokta Congress's case (supra)
Lhe Supreme Court, in considering the matter in which the

state Government had changed the land usze in the Bnopal

povelopment. Plan under the Madhya Pradesh Nagar Tatha Gram

Nivesh Adhinlyam, 19773,

declared allotment of 20 acres of
land Lo respondent no. % in the Civil Appeal registered as
a Trust, having no nexus with the purpose for which the

modification of the development plan could be affected

L
under that Section. Paragraphs 76 and 79 of the judgment
are quoted as below: -

“76. The development plan prepared under

Chapter 1V iz the

foundation of development of the

particular area for a specified number of years. o one

can use land falling within the area for which the

development plan has been prepared for a purpose other
than for which it is earmarked. Section 23-A was inserted
in 1992 and amended in 2005 with a view to empover the

State Government to modify the development plan or zoning

plan. However, keeping in view the basic cbjective of

plenned development of the areas to which the B&Act is
applicable, the Legislature designedly did not give

blanket power to the State Government to modify the

development plan. The power of modification of development

plan can be exercised only for specified purposes.

79. It is not in dispute that in the Bhopal Development

plan, the use of land which was reserved and allotted to

respondent No.5 was shown as public and semi public
(health). The State Government modified the plan by

invoking Section 23-A(1) (a) of the Act for the purpose of

facilitating establishment of an institute by respondent

No. 5 and not for zny proposed project of the Government

of India or the State Government and its enterprises or

for any proposed project relating to development of the

State or for implementation of the Town Development

Scheme. As a matter of fact, the exercise undertaken for

the change of land use, which ra2sulted in modification of
the development plan was an empty formality because land

nad been allotted to respondent

prior to the issue

No.5 almost two years
of notification under Section 23-A (1)

(a) and the objects for which respondent No.5 was
registered as

a trust have no nexus with the purpose for
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which modification of development plan can be effected

under that section. Therefore, there is no escapz from tne
conclusion that modification of the development plan was

ultra vires the provisions of Section 23- A(1) (a) of the

Act.”

44. That in the present case by default the Master plan 2021
prepared by the GDA, without taking into consideration the
orders of Supreme Court, selection of site, the grants
given by the Central Government and the construction of
sSWMP, had prescribed the land use of the area of village

Dundahera as residential. The State Government had,

thereafter in bonafide exercise of its powers on the

giving public hearing and

ittee of the GDA, which

recommendation of GDA after
considering the report of the Comm

had heard all the concerned parties, changed the land use

to dumping yard, for the purposes, for which 1t was

selected and was being utilized. The power

- of change of land use Was exercised by the State
Government to save the important environmental Project
coming up on the land in larger public interest.

45. That the GDA, thereafter again completely lost sight of the
change of land use, release of grants by Government cf
India, and the utility of the project and was ill-advised
in not following the orders passed by the Suprame Court in
Almitra H. Patel's case and in which the Hon’ble Supreme
Court was monitoring Action plan for management of

municipal solid waste in respect of Metro cities and State
capitals by the Ministry of Urpban Development in
" consultation with all concerned. The record of proceedings
of the Writ Petition No. 888 of 1996 dated 26.7.2004 and
4.10.2004 shows the deep concern with which the Supreme
Court is monitoring the progress of the implementation of

the Municipal Solid Waste (Management and Handling) Rules,
2000. In this case not only the site was selected but
the LMC land in the management of Nagar Nigam was put to
use and the constructions were started when Shri Anil
Kumar Tyagi apparently set up by the private builders, who
had taken out licence and included the land in village
Dundahera without authority in their development plans, in

connivance with the GDA, started filing one after ano-her
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constructions against the land use. Unfortunately without
calling for reply, ad hoc directions were given to stop
constructions against the proposed land use in the Master
pPlan 2021. In spite of the representations of the Nagar
Nigam, trying to inform the High Court as well as GDA that
SWMP is under construction, with no objection certificate
received from the Hindan Air Force Base and the UFP
Pollution Control Board, the GDA brazenly colluding with
private builders even after the change of land use Dby
State Government, allowed the revised DPR and lay out plan
including the_.land in village Dundahera, which never

- belengs to GDA.

46. That WrithPetition No. 1836 of 2011 (Ram Bhul and others

vs. State of UP and others) challenging the acquisiticn of

34.213 hectares of land at village Galand, Tehsil Hapur,

District Ghaziabad at present Hapur, it is established

that the land was acquired by the State Government not for

any construction of dumping yard for solid waste disposal

of District Ghaziabad for which the responsibility of the

construction and‘maintenance under the Rules of 2000 is

with the‘Nagar Nigam. The land was acquired by the State

Government under an arrangement in which the construction

of SWMP was proposed to be shifted from village Dgndahera

to Galand to which serious objections were made by the

Hindan Air Force Station.

47. That it was further found that the cost of the compensation
was deposited by developer companies which have no
concerned or responsibility to construct SWMP. The land
was acquired for shifting the site of SWMP on account of
the 1litigation and interim orders passed by the
Court. The GDA, in active connivance with the develcpers
and to help them to acquire the land for which GDA has no

_ authority, proposed the shifting of the site of SWMP from
village Dundahera to Galand. The entire object was to
allow the land in village Dundahera to developers. The
land use of the site and the alleged nuisance, which was
claimed to be caused to the residerts of the area, was
only a facade. The entire object of filing of repeated
writ petitions initially by proxy and thereafter by

developers themselves was to illegally grab the land in
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acquisition of land was in colourable exercise of powers.

4%. That ultimately seven petitions filed by the developers and

1%

their prozy were heard along with the petition No. 1836 of

2011 (Ram Bhul and others wvs. State of UP and others)

challenging the acquisition of 34.213 hectares of land at
village Galand, Tehsil Hapur, District Ghaziabad at
present Hapur, and petitions filed by the developérs for
shifting the SWMP from Dundehera to Galand were dismissed
with cast of Rs.2 crore 21 lacs and petition No. 1836 of
2011 against aéquisition of land at Galand was allowed by
this Hon’ble court by the order dated 30.08.2011 the
operative portion of the order is being guoted below:-
“For the aforesaid reasons, we do not find any
substance in the prayers made in Writ Petition No. 254 of
2009 filed by M/s Ansal Properties & Infrastructure Ltd;
Writ Petition Nec. 59514 of 2009 filed by Crossing
Infrastructure Pvt. Ltd; Writ Petition No. 39389 of 2009
filed by Shri Anil Kumar Tyagi; Writ Petition No.64043 of
2009 filed by Ash Mohammad; Writ Petition No.64347 of 2009
filed by Suresh Kumar Sharma; Writ Petition No. 64348 of
2009 filed by Vijay Singh and Writ Petiticn No. 68558 of
2009 filed by Shri Gaurav Garg and others. All these writ
petitions are accordingly dismissed.

“The Writ Petition No. 1836 of 2011 (Ram Bhul and cthers
vs. State of UP and others) is allowed. The notification
under Section 4 (1) read with Section 17 (1) and (4: of
the Land AEcguisition Act dated 9.7.2010

and the

Notification under Section 6 read with Section 17 (1)

dated 10.11.2010 acguiring 34.213 hectare.

village Galand, Tehsil Hapur,

of 1land 1in
District Ghaziabad for
construction of dumping yard for solid waste management
without specifying the acquiring body and on deposit of

estimated compensation by private companies, proposing

change of site are set aside both on the grounds that the
acquisition is for ulterior purposes at the instances of
the private builders for changing the lana site from
Dundahera, to Dasna in colourable exercise of powefs, and
also on the ground that for the purposes of dumping yard

+1C waste management the provisions of Section 17(1)

Act could not be used dispensing with right of
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4
hearing under fection HA ol the Act..

In Writ Petition No. 254 of 2009 (M/s  Ansal

& Infrastructure Ltd. vs, State of UP and

properties
2000 {Crossing

others); Writ Petition No.59514 o
Infrastructure Private Ltd & another vs.
and Writ Petition No. 39389 of
the Court finds iU

State of UP and

others) 2009 (Anil Kumar
State of UP and others)
restitution teo neutralise

gained by them Dby

Tyagi Vs.
necessary on the principles of
the undeserved and unfair advantage
invoking the jurisdiction of the Courts. They misled the

Court in believing that the construction of SWMP was

against public interest, and connived with GDA to include
the land in village Dundahera in the DPR and lay out plan.
Even after the land use was changed they managed to get

the land included in their DPR and lay out plan as if the
land belonging to Nagar Nigam was transferred to them. M/s
creating

APIL also allotted the land to private persons
The filing of the repeated vrit
2006, in which interim

third party interest.
petitions beginning from March,
orders were passed by this Court, delayed the construction
of SWMP for more than five years and on which about 50% of

the total grants of Rs.12.76 crores was utilised. We thus

find it appropriate to direct M/s APIL and Crossing

Infrastructure Pvt. Ltd to bear the escalated cost of the

The Nagar Nigam will set up a Committee toO

calculate the additional costs of

project due to escalation of the cost of the project. By
the escalation would not be

project.
completion of the

any conservative estimate,

less than 20% of the original
direct M/s APIL and Crossing Infrastructure

cost of the project. We,

therefore,
Pvt. Limited to deposit Rs.
Nigam, Ghaziabad to be spent by it in the increased cost
of the project. If the Compittee set up by the Nagar
representations of M/s RP1L
will be

One crore each with Nagar

Nigam, in which the
and M/s Crossing Infrastructure Pvt. Limited
considered, finds that the cost escalation is more than

Rs. Two crores, the entire escalated cost, so determined,
will be shared by M/s APIL and Crossing Infrastructure Pvt
Limited. |

We  also direct M/s AP1L and Crossing

Infrastructure Private Limited to deposit Rs.10 lacs
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(Rupees Ten lacs only) each as cost of vexatious
litigation initiated with ulterior motivas, to be

deposited with the Nagar Nigam, Ghaziabad. Shri Anil Kumar

Tyagi will also pay cost of Rs. One lac to Nagar Nigam for

filing repeated frivolous writ petitions stalling the

environmental project of public importance for the

citizens - of Ghaziapad. The amount of Rs. Two crores as

directed above and the entire costs will be deposited with

today. A copy of the
and 1is

Nagar Nigam within one month from
order dated 30.08.2011 is being filed herewith

marked as Annexure No.3 with this petition.

That now about more than 10 years has passed since the

order passed by this Hon’ble court and order is still

n set aside by the court cof a

ffort has been made by the
the

operative as it has not bee

competent jurisdiction but no &
fallow the direction 'of
+*he same

concerned authority to
'ble court and again

judgment and ordex of the Hon
o construct SWMP

effort is being made by the respondents t
the name of waste to energy

again at village Galand in
s and after

ith a view to penefit the developer

plant w
purchasing the land from the farmers with the pretext for
developing residential colonies the land has been donated

by the developers to the respondent No.3 to establish SWMP

which is clearly apparent from a bare perusal of the
-A bf the lease deed dated 19.11.2019 executed by
our of respondent No.7 which

99 hectare 7.3329

Annexure
the respondent No.3 in fav
clearly shows that out of total 12.10
hectare land was obtained through the donation made by

developers. A copy of the lease deed dated 19.11.2019 is

peing filed herewith and is marked as Annexure No.4 with

this petition.

That against the proposed construction of SWMP at'village
Galand and Pipalkhera petitioner has filed representation
before the respondents but no heed is being paid by the
concerned authorities in spite of continuous agitation by
the residents of the villagers. A copy of the
representation of the petitioner and other organizations

are being filed herewith and is marked as Annexure No. 5

with this petition.
That site plan of the lease deed dated 15.11.2019 clearly

demonstrate that the proposed land for the construction of
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SWMP is surrounded two side by Ganga canal and one side by
village Abadi of Galand one side by an ancient temple of
Lord Shiva therefore construction of SWMP will cause great
environmental pollution to resident of the villagers as
well as water of Ganga flowing two sides of the proposed
plant.

That earlier construction of SWMP at Galand within 20 km
area of Hindan air force® station which has already been
considered and was found unsuitable by this Hon’ble court
at the time of passing the Judgment and order dated
30.08.2011 copy of which has already been annexed with the
petition.

That respondent No.3 has tacitly shown that location of
the leased land situate within district Ghaziabad in order
to avoid the provision of Rule 4 of Municipal Solid Waste
(Management and Handling) Rules 2000 because as per Rule 4

(1) Every municipal authority, shall within  the

territorial area of the municipality, be responsible for

the implementation of the provisions of these rules, and

for any infrastructure development for collection,

storage, segregation, transportation, processing and

disposal of municipal solid waste.
That the respondent had to construct SWMP as per direction
of the court and as per rule 2000 mentioned above but only
in order to benefit the developers no construction of SWMP
was carried out for.last about 10 years and in this way
respondents has shown utter disregard towards the rule of
law for their vested interest and absolutely against the
public iﬁterest at large hence are liable to be punished
with heavy hands of the law.

That as per rule mentioned above respondent No. 3 can't
establish SWMP at village Galand Tahsil Dhaulana District
Hapur as it is beyond the municipal 1limit of the
respondent No. 3.

That so far the information of petitioner still no
objection from the air force has been obtained by the
respondent No.3 for construction of plant at Village
Galand which is mandatory as per direction of this Hon’ble

court as well as Hon’ble Supreme court.
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&7, That the petitioner has no other alternate

.I afficacious remedy available to him except Lo invake the
extra ordinary iurisdiction of this Hon’ble Court under
Article 226 of the Constitution of India. The petiticner

is filing this writ petition interalia on following

grounds.

GROUNDS

lease deed dated 19."11.201°9

A) Because site plan of the
land for the

clearly demonstrate that the proposed

construction of SWMP is surrounded two side by Ganga canal

and one side by village Abadi of Galand one side by an
ancient temple of Lord Shiva therefore construction of

SWMP will cause great environmental pollution to resident

‘of the villagers as well as water of Ganga flowing two

sides of the proposed plant,

B) Because earlier construction of SWMP at Galand within 20

km area of Hindan air force station which has already been

considered and was found unsuitable by this Hon’ble court

of passing the Judgment and order dated

at the time

30.08.2011 copy of which has already been annexea with the

petition.

C) Because, respondent No.3 has tacitly shown that location

of the leased land situate within district Ghaziabad in

order to avoid the provision of Rule 4 of Municipal Solid
Waste (Management *and Handling) Rules 2000 because as per
Rule 4 {1f Every municipal authority, shall within the
cerritorial area of =he municipality, be responsible for
the implementation of the provisions of these rules, and
for any infrastructure development for collection,
storage, segregation, transportation, processing and
disposal of municipal solid waste.

D) Because as per rule mentioned above respondent No. 3 can't
establish SWMP at village Galand Tahsil Dhaulana District
Hapur as it is beyond the municipal 1limit of the
respondent No.3.

E) Because the respondent had to construct SWMP as per
direction of the court and as per rule 2000 mentioned
above but only in order to benefit the developers no
construction of SWMP was carried out for last about 10

and in this way respondents has shown utter
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disregard towards the rule of law for their vested

interest and absolutely against the public interest at
large hence are liable to be punished with heavy hands of

the law.

PRAYER

It is therefore, most respectfully prayed that this

Hon’ble Court may graciously be pleased to:-

a) Issue a Writ order or direction in the nature of mandamus
commanding the respondents to construct SWMP at village
Dundahera, District-Ghaziabad where about 13 crore grant
of central Govt. has already been used.

b) Issue a Writ order or direction in the nature of
certiorari quashing the lease deed dated 14.10.2019
executed by the respondent No. 3 in favour of respondent
No.7 to construct SWMP at village Galand District Hapur.

c) Issue a Writ order or direction in the nature of m?ndamus
commanding the respondents to.

d) = Issue a Writ order o~ direction, which this Hon’ble Court
may deem fit and proper under the facts and circumstances

of the case.

Dated: /2021
(Suneel Rai and Sabya Sachee Rai)

Advocate
Counsel of the Petitioner .
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Chief Justice's Court

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of 2021

Petitioner :- Jankalyan Kisan Welfare Samiti
Respondent :- State of U.P. and others

Counsel for Petitioner :- Mr. Suneel Kumar Rai, Advocate

Counsel for Respondent :- Mr. A.K. Goyal, Additional Chief Standing Counsel
for respondent Nos.1 and 2, Mr. Pradeep Kumar Singh for respondent No.3, Mr.
Rohan Gupta, Advocate for respondent No.4, Mr. Hari Nath Tripathi, Advocate
for respondent No.5 and Mr. Purvendu Kumar Singh, Advocate for respondent
No.6

Hon'ble Rajesh Bindal,Chief Justice
Hon'ble Piyush Agrawal,J.

On request of learned counsel for the petitioner, adjourned to January 18, 2022.

Date :- 13.12.2021
Rakesh/Kuldeep

(Piyush Agrawal, J.) (Rajesh Bindal, C.J.)
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Chief Justice's Court|
Serial No. 802

HIGH COURT OF JUDICATURE AT ALLAHABAD

* k%

PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of 2021

Jankalyan Kisan Welfare Samitt ... Petitioner

v/s

Stateof U.P.andother's .. Respondents

CORAM :HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE J.J. MUNIR, JUDGE

ORDER

C.M. Listing Application No. 4 of 2022:
1. Letthemain petition be listed on September 29, 2022.

2.  Theapplication is disposed of.

(JJ. Munir, J)  (Rajesh Bindal, C.J)
Allahabad
30.05.2022

Manish Himwan

Digitally signed by MANISH
HIMWAN

Date: 2022.06.01 16:14:27 IST
Reason:

Location: High Court of Judicature at
Allahabad
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Chief Justice's Court|
Serial No.

HIGH COURT OF JUDICATURE AT ALLAHABAD

* k%

PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of 2021

Jankalyan Kisan Welfare Samitik -~ ... Petitioner

v/s

State of U.P. and others .. Respondents

CORAM :HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE J.J. MUNIR, JUDGE

ORDER

on Civil Misc. Listing Application No. 5 of 2022

1. Let the writ petition be listed on February 14, 2023.

2. The application is disposed of .

(J.J. Munir)  (Rajesh Binda)
Judge Chief Justice

Allahabad
04.01.2023

|. Batabyal

Digitally signed by :-
ISHAN BATABYAL
High Court of Judicature at Allahabad
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Court No. -

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti
Respondent :- State Of U.P. And 6 Others

Counsel for Petitioner :- Suneel Kumar Rai,Girijesh Kumar
Gupta,Shiv Shankar Pd Gupta

Counsel for Respondent :- C.S.C.,A.S.G.I.,Hari Nath
Tripathi,Nagendra Nath Mishra,Pradeep Kumar Singh,Ravi
Prakash Pandey,Rohan Gupta

Hon'ble Pritinker Diwaker,Acting Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Learned counsel for the petitioner and respondent No.3 have
pointed out that certain orders have been passed by the Apex Court
in Special Leave to Appeal (Civil) Nos.32118 of 2011 and 13412
of 2012. They undertake to file all these orders within two weeks.

List this case on 14.3.2023.
In the meantime, parties, if so desire, may exchange the pleadings.

Order Date :- 21.2.2023
Kuldeep/Rakesh

(S.D. Singh, J) (Pritinker Diwaker, ACJ)
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Court No. -

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti

Respondent :- State Of U.P. And 6 Others

Counsel for Petitioner :- Suneel Kumar Rai,Girijesh Kumar
Gupta,Shiv Shankar Pd Gupta

Counsel for Respondent :- C.S.C.,A.S.G.I.,Hari Nath
Tripathi,Nagendra Nath Mishra,Pradeep Kumar Singh,Ravi
Prakash Pandey,Rohan Gupta

Hon'ble Pritinker Diwaker,Acting Chief Justice
Hon'ble Saumitra Dayal Singh,J.

Earlier order of the Court has not been complied with.

On the other hand, Sri P.K. Singh learned counsel for the
respondents prays and is granted ten days' time to file detailed
counter affidavit.

List after two weeks.

Order Date :- 21.3.2023
Faraz

(Saumitra Dayal Singh, J) (Pritinker Diwaker, ACJ)
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Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti

Respondent :- State of U.P. and 6 others

Counsel for Petitioner :- Girijesh Kumar Gupta,Shiv Shankar Pd
Gupta,Suneel Kumar Rai

Counsel for Respondent :- A.S.G.1.,C.S.C., A.K. Goyal
(A.C.S.C.), Hari Nath Tripathi,Nagendra Nath Mishra,Pradeep
Kumar Singh,Ravi Prakash Pandey,Rohan Gupta

Hon'ble Arun Bhansali,Chief Justice
Hon'ble Vikas Budhwar,J.

1. Except for the Standing Counsel, none present for any of the

respondent.
2. Counsel for the petitioner pleads urgency in the matter.
3. List on 18.12.2024.

Order Date :- 3.12.2024
P.Sri./Sharad

(Vikas Budhwar, J) (Arun Bhansali, CJ)
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Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti

Respondent :- State of U.P. and 6 others

Counsel for Petitioner :- Girijesh Kumar Gupta, Shiv Shankar Pd
Gupta, Suneel Kumar Rai

Counsel for Respondent :- A.S.G.I.,C.S.C., Hari Nath Tripathi,
Nagendra Nath Mishra, Pradeep Kumar Singh, Ravi Prakash
Pandey, Rohan Gupta

Hon'ble Arun Bhansali, Chief Justice
Hon'ble Kshitij Shailendra, J.

List on 29.04.2025.

Order Date :- 17.4.2025
AHA/P.Sri.

(Kshitij Shailendra, J)  (Arun Bhansali, CJ)
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MUKESH PAL
High Court of Judicature at Allahabad

Chief Justicejs l§u6rt

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti

Respondent :- State of U.P. and 6 Others

Counsel for Petitioner :- Girijesh Kumar Gupta, Shiv Shankar Pd
Gupta, Suneel Kumar Rai

Counsel for Respondent :- A.S.G.1.,, C.S.C., Hari Nath Tripathi,
Nagendra Nath Mishra, Pradeep Kumar Singh, Ravi Prakash
Pandey, Rohan Gupta

Hon'ble Arun Bhansali,Chief Justice
Hon'ble Kshitij Shailendra,J.

1. At the request of counsel for the petitioner, the matter is taken

up out of turn.
2. Learned counsel for the respondents prays for time to file

counter affidavit.

3. Sufficient opportunities have already been granted, last
opportunity is granted to file the counter affidavit, if any, failing

which the matter shall proceed without the counter affidavit.
4. List the petition on 09.07.2025.

Order Date :- 29.4.2025
Mukesh Pal/Shiraz

(Kshitij Shailendra, J)  (Arun Bhansali, CJ)
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Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2281 of
2021

Petitioner :- Jankalyan Kisan Welfare Samiti

Respondent :- State of U.P. and 6 others

Counsel for Petitioner :- Girijesh Kumar Gupta,Shiv Shankar Pd
Gupta,Suneel Kumar Rai

Counsel for Respondent :- A.S.G.I.,C.S.C.,Hari Nath
Tripathi,Nagendra Nath Mishra,Pradeep Kumar Singh,Ravi
Prakash Pandey,Rohan Gupta

Hon'ble Arun Bhansali, Chief Justice
Hon'ble Kshitij Shailendra, J.

List on 04.08.2025.

Order Date :- 9.7.2025
Sandeep/NSC

(Kshitij Shailendra, J)  (Arun Bhansali, CJ)
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